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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of four of our former colleagues, Shri V. Kandasamy, Shri P. Mohan, Shri
Ajit Bag and Shri B. Shankaranand.

Shri V. Kandasamy was a Member of the Eleventh Lok Sabha from 1996 to
1997 representing the Pollachi Parliamentary Constituency of Tamil Nadu. Shri
Kandasamy was a Member of the Committee on Food, Civil Supplies and Public
Distribution during the Eleventh Lok Sabha. A committed social and political
worker Shri Kandasamy worked for the welfare of the poor, downtrodden and the
deprived sections of the society. A Trade Unionist, he was associated in
mobilisation of Trade Unions and worked for the welfare of the working class and
the youth.

Shri V. Kandasamy passed away on 10 September, 2009 at the age of 74.

Shri P. Mohan was a Member of the Thirteenth and Fourteenth Lok Sabhas
from 1999 to 2009, representing the Madurai Parliamentary Constituency of Tamil
Nadu. Shri Mohan was a Member of the Committee on Petroleum and Chemicals
during the Thirteenth Lok Sabha. He was a Member of the Committee on Urban
Development and Committee on Petroleum and Natural Gas during the Fourteenth
Lok Sabha.

A well known social worker, Shri Mohan fought for the rights and welfare
of the poor, downtrodden and the deprived sections of the society. Shri Mohan
played a proactive role in the campaigns for the protection of interests and for the
betterment of the health facilities for the sick and the needy. He was instrumental
in improving and setting up modern medical facilities at the Madurai district
hospital.

Shri P. Mohan passed away on 30 October, 2009 at Chennai at the age of
60.



25.11.2009 10

Shri Ajit Bag was a Member of the Seventh Lok Sabha from 1981 to 1984
representing the Serampore Parliamentary Constituency of West Bengal. Shri Bag
was a Member of the Committee on Papers Laid on the Table.

A committed social and political worker, Shri Bag served as the Vice-
Chairman of the Kotrung Municipality during 1961 to 1962 and later served as
Councillor of the Uttarpara-Kotrung Municipality in 1981.

An educationist, Shri Bag was associated with teachers' movement for over
three decades. He was a Member of the Senate, University of Kolkata. He was the
Founder President of the School Teachers' Federation of India (STFI) Shri Bag
also served as the President of the All Bengal Teachers’ Association.

Shri Ajit Bag passed away on 7 November, 2009 at Hooghly, West Bengal
at the age of 79.

Shri B. Shankaranand was a Member of the Fourth to Tenth Lok Sabhas
from 1967 to 1996 representing the Chikkodi Parliamentary Constituency of
Karnataka.

An able parliamentarian, Shri Shankaranand was a Member of the
Consultative Committee of Foreign Trade and the Consultative Committee of
Mines and Metals during the Fourth Lok Sabha. He was a Member of the
Committee on Welfare of Scheduled Castes and Scheduled Tribes; Committee on
Subordinate Legislation; Business Advisory Committee and Committee of
Privileges during the Fifth Lok Sabha. Shri Shankaranand served as the Chairman,
Joint Parliamentary Committee on Bofors during the Eighth Lok Sabha. He was a
Member of the Consultative Committee of the Ministry of Planning and
Programme Implementation; Consultative Committee constituted under the Punjab
State Legislature (Delegation of Powers) Act, 1987 and Committee of Privileges
during the Ninth Lok Sabha. E

An experienced administrator, Shri Shankaranand was the Deputy Minister
in the Department of Parliamentary Affairs from May, 1971 to March, 1977;
Minister of Education from January, 1980 to October, 1980; Minister of Health

and Family Welfare from January, 1980 to December, 1984 and later from
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January, 1993 to December, 1994; Minister of Irrigation and Power from
December, 1984 to September, 1985; Minister of Water Resources from
September, 1985 to August, 1987 and again from June 1988 to July, 1989;
Minister of Law and Justice from July to December, 1989 and the Minister of
Petroleum and Natural Gas from June, 1991 to January, 1993.

An advocate by profession, Shri Shankaranand was associated with a
plethora of social development activities. He was instrumental in the establishment
of a number of educational institutions, cooperative banks and cooperative
societies for the weaker sections of the society. He served as the Vice-Chairman of
the Municipal School Board, Belgaum. Shri Shankaranand was the Founder
member of the Jagriti Co-operative Bank, Belgaum; Dr. Ambedkar Medical
College, Bangalore and the Dr. Baba Saheb Ambedkar Memorial Foundation,
New Delhi. He also served as the President, Karnataka Depressed Class Welfare
Society, Belgaum.

A widely traveled person, Shri Shankaranand was the leader of the Indian
Parliamentary Delegation to Canada in June 1987.

Shri B. Shankaranand passed away on 20 November, 2009 at Belgaum,
Karnataka at the age of 84.

We deeply mourn the loss of these friends and I am sure the House would
join me in conveying our condolences to the bereaved families.

Hon. Members, as you are aware, the recent unprecedented rains, landslides
and floods in Kerala, Karnataka and Tamil Nadu created havoc and paralysed the
normal life in these States. Hundreds of people died and many were rendered
homeless besides large scale destruction of property and cattle. Several fishermen
also lost their lives in a cyclone in Maharashtra.

In an accident at the Bharat Aluminium Co. Ltd. (Balco) Plant at Korba in
Chhattisgarh about 50 workmen died when an under construction 275 metre
chimney tower collapsed on 23 September, 2009.

In another huge fire accident on 29 October, 2009 at Indian Oil Corporation

terminal at Sanganer, Jaipur, 11 people were killed and over 100 were injured. The
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fire destroyed 11 tanks at the depot resulting in huge loss of money amounting to
over Rs. 250 crores.

I am sure the House would join me in expressing profound sorrow on the
death of innocent persons in these natural calamities and tragic accidents.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.09 hrs.

The Members then stood in silence for a short while.

MADAM SPEAKER: Q. 81. - Shri Sudarshan Bhagat — not present.

Shri Bhisma Shankar Alias Kushal Tiwari — not present

Q. 82 - Shri Harish Chaudhary -- not present.
Shri Amarnath Pradhan
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(Q. No. 82)
SHRI AMARNATH PRADHAN : Has Mahanadi Coal Field Limited formulated
any scheme for Underground Coal Gasification (UCG) and production of syn-gas

to revive the fertilizer plant at Talcher?

A suHTe TRREAT: AT eI Heled], AT e DI AIGH © [P AN o H ol
MARHATA B 55 TS ATY(T DIl R Bl 31 DI & IdTeT A o a8 &1 g
3 8, 918 98 YR [GeRd ®l odx B, ofs TaIfTeM &l oax 8l a1 fhdl ofk
fQ@hd I odx 8 FATGIY 3o @ T H I8 S 8l 11 7 6 gFm & S 98 Samrairon
A 3T W 8, IIBI SN HY| 39 SaHIdong § eSS Bl AGPdId vh Tl
Al & T AITH A 89 o H Bl Bl YaAode PR H dgd Al AHRABT A AU Dl
T Fhd & AR DAl DI AR I JTal IATET B Fdhd ol FAN DR o Ig a3 [Ha1 8
for &9 eSS B INfhaHIT & &7 § Joil A M el ) b fhelt Wi dul 7 BIg
A warored &1 fear 8 o {6 A e 1 UBT © B T wEMEl dlid Bles Bl
oo fear 287 oife g9 WaeR 7 U8 fSugs o fhar © 5 5w sieurss o
Tfifhded § Jol 4 M a1 o & 9 a9l &1 99| did Jsi & &5 o

BT TS &l 2, SThl AT 7 Bl US|

SHRI AMARNATH PRADHAN : What technology would be used in the plant to
make it cost-effective or economically viable?

A sfivepTer TEware: Feed], AT & $B o H 39 dPbAh BT SUAN W A1 T Bl
IR 7 AV 1945 H TH D BT ITANT YH B QAT AT AT| ARGTTAT 3R AT 3BT
H W 9 dHd B ITANT Y [HAT 11 2] gl ddbiidh & MR WR AR HA 3N 9
&1 2l 3l B g & 98d | <1 W 39 ddbNd Bl UK DA 8 Fifd 89 3 ab Ao
TS ol W 2| I8 I X form T B fF R WRPR ASUTSS Biel IRNhde & &=
H ToN A M g AIfeh 89 SUTQT A SATGT DI BT ST B A, SIIET A UGl DI
AT B T RIfh S Th-1h D T1IH A BAR < H Dot ATSHIT Y N g & AT
THEA T TE | T Ihd 2| T 9 A I8 ¢ f5 S-S0 BRI 99 W FR @ 8, o
ST BHR U H SOl ¢ 81 § d9-d% hIIel Bl IMa¥hdl dadl dell off &l &l 89N

URT 3T PR 3R IISATSS B dh+Ih & 3U9 8 Hdcl 40 RIS HIIAT & TFACHS B
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U 21 39 dh-ie b AT ¥ 300 Hex I T B bidd AT T8 8 Uit @ e R
300 HleXx & A @ Wl & ST BreT sl §l 0 eWSe dd ifthde ot
dH-Id & HAEH A 300 HIeR | SATET 1 STHR IRNHH I R Ahd 8, TRIede B Ahd
g 3R BT B TRE STBT SUANT Y Ahd! %E

Thmrvr%ﬁa'&: eI WEIG], Bl SRIAT BT 30 TR IS HIY A TGl Hifthe gar
gl § U e Yu ¥ Ugl qarl dredl § [ dId Sfedm SR B ARG T drdel @
Sl H1a 9e1 fear g1 15 BIvel Wra ger fear g, oifds &A Ared € b sfsx uSs did
IAfepe 1 81l ol St 7T T A DI ST BIal INfhebe & &3 H M &1 B
IR B B 8, SABI 89 AN WH B &l § AFHR {3 Sl I go1 drsdl § b dia
sfea g o RAfhde & &M fhal e R Sl 3R Bl e 9T sMsechls
DI 8?7

#t shuhTeT STwaTd  : 37eel Weled], S8l I HIEdl Bl 9gi &1 Ued ©, # qamT arsdl §
5 TSI IR W AR < H B B FHIG 98d A § R R FHa er TS g

[aY [aY

S BT TS I8 STt 2T

STgt d@ MU U8l & e TR &1 & SH-HF A SHTE W 3177 ST ared
g 39 9dy # # gar =@l g 5 onfl 9% dad Ui fermge wifew smssawTE Ry T
3R & I e IMeScIbls [y MY 8, R 6 B IRNfhaea & Aedis & gR1 &
Iffhae &) dad 2l

P Sfear & At et T B P IR TS AT MMSSEIBIS BRI BT BTH Y| BAR
Tgl Th A¥ WA N SIS T B Sl P MBS B BT B ! 2l SO f Far
T 2 & 3R a5 & Wi IMsecihae &l dM Yo &, Ay & &1 o v &
&5 # I 9¢ 9 |
2 O ARG feeT qeed], # YD HH | A {3 Of § S0 A8 g b afead
e 3R SIREE R $B BTl werl # W 3R I 3T ot g8 2, IS g 8, @ Sren
HeRI # ol 59 AT N1 A FIfad A9 Ieured Bl fhait &1 8 &1 g 82
2 SuETeT TRNEE @ fEIE WRIGAT, 3R HIF Wald H N &l g% ©, Al W@iHldd
W BAR WSR B! &fd UgEdl B, R =R 98 Bl B Vaigde BRI Bl & 8, B
AP &R &1 Hdfs Bl 3R A% DA Bl fofdas # uRafidd s &1 ddfs @, o
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o1 &r31 7 o it g5 &, S &3 H ST | ol yHifdd 9 8, s9& oy AR J3Teld 7 U
doo a1 &, O ddiie &t o[ e gat 21 3 Il §99 3§ 89 SR Bxd © (b
AN 3R Tee T & WA 9 89 39 AT B

St g AR ¢ reen wEew, A et o f afy feah gg 22

Nt SNuhTe SR : FEISAT, $9 &ffd BT 3Mhad 1) el 9N WX Tl fhar S Adhdr ©
5 S & ofeR TRl T | BRI & WeRi &l foharl & ugdl €, olfh o’ I3 | T
it g8 Bl O dow &1 AR Awarerd 1 feiRa e § ok Oy adme 7 A< ff < & 2
3AfeTT BH MUY MU B & b a8l & il ¥ Al TH.OY. I1 U= € 9 S99 9o
DI Teal W Sleal AN PRIV AT 89 a8 D NN bl JYRIA S8 IR WS b | YRk S8
W S & 918 8 84 UdT o ITQ o arad # S ¥ fhal & g8 e

SHRI ADHIR CHOWDHURY: Madam, in the reply, it is seen that the hon.

Minister is a little parsimonious in giving the details. We all are aware that
underground coal gasification, in abbreviation UCG is a modern technology. In so
far as India is concerned, India is recognized as a country which has been
endowed with huge coal reserve. Naturally, the country has the potential to exploit
this technology so as to reduce the carbon emission and to convert the coal into in
situ product gas including synthesis gas, liquid fuel, fertilizer feed etc. So far my
knowledge goes, I came to learn that the hon. Minister has framed certain UCG
guidelines in compliance with the hundred days commitment of the UPA-II
Government.E

May I know from the hon. Minister, as the UCG technology is meant for
extracting gas from the un-mined coal area, whether any assessment has been done
to ascertain the quantum of coal which is yet to be tapped, and whether Ranigan;
has been identified for UCG technology?
S shivTer SRwETe: A Sree Sff, #9 onft W dR W wEr 7 % onft wW oz A H
g T WS W B fF-f a3 # sisuss oid R\fhaed & gR1 19 Marelt S
Thdl g, IS W T BT 91T B fhd Ui foige i 3R Q1 I i sdd forw
eSS oy M €, o {6 siewSs drd IRNh®Hed o ard 99 # 81 &l 39
fou & @l 9 U a0 W 98§l 99 T Bl PR MW AR A g B [ urferd
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..(cgaE™) I PR Wb [H1 Bl ATgS™ A AR A1 g Bl Q8 qiford) Suere 8, dewge W
W 78 @ g iRl SUFRT Bl 3R AR AT Wawd ATedl A 89 §9@ fofg 3ter o off
@ aiferft 9ol <A AfhsT A9 Teb a1 Us el © b 3t I8 ool WrgEd W W gl A
TADBR BHDI T &F H ol B W M ge1 8, I8 AN ARSI Re A T IR b 2l
it Vg weae g4 ; feH, # omud wemw & WA St 9 e 9redn € fF gwie W @
IR H Sl A QA1 2, I9H T ARE W A9 AT B AT B AR 3R A S8 IqA
g, <fh g Sae I8 A1ty o7l S A I1Q © {6 TASLY TEHeC & aa W Dld 99
A1 & forg s o A1 garm o1 iR g A Ffderd smfa & g off | AR w1 IE Al
2 o =9 fra=i o e @1feu off, RiaT &M YRd IRBR D1 BRAT AR AT, ST B
B T8l PR U § 3R SR IE BM el BR U § Al HD! o8 T § 3R M 5 W
amest Hif T 272

3 sfiurer STaaTer: A1 reder Sfl, g § f-Rm <2l | @i At &1 &M
Y% AT T, 31T A &, dfch 20, 30 AT 40 ATeT Ugal A1 Y 3T AT| J.UF.Q. H W Yo gl
o1, AT H Al Y& 3N 1| ISP a1 o VAT fagehad il Ao & dge d g
off, ! aofe I S <= 4 W AT QU H A P Pl g8 bR QAT AT, AfbT SRS
THT T g, TA-RA STl 3e 1 319 S <9 4 Wt 3(uq Tei it IRfifthbI @bt
FH Y& A gl T ool B I8 @ 2 B A1 fRadbd T W 30-40 WA UBA
SIS Biet IABehe 3 g off, 7 fGapdl W [ IRE big U1 foldm T &, gAY 8H
TS B [P S & YT H, W AR A AR o DI Wi ITe IRMRRIRRT BT &M # @ gy
AR Q¥ & BT B &M H 6@ gU Bl TIfhdhed & & § 9g1 89N S0 & folg |qaen
JRiEa SR STt gl
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(Q. No. 83)
S, fFSt @ won : wEewn, # A S @1 9 <@ Bl S9H o™ d Us f Hsa
Tpel Wipd el fhar g1 § qodr Aredl § b JIoRAM & 247 A1dd § 6 I Al Ipa
i B R Y g ()
Jreael WEEAT : Vb & 7 g |
3. S are Hon ; Afsd Wpd BT S AISE WA BT 7, 1 I9H & i @t
FEANT ol SR 8, T <l SR § A7 IWDb! A BT MAHDAT & SR 87
2N B Rreger: AT G 7 Sl |arel 4ol &, # Hel dredl g (& Iorer | By U
TPl 3T qb G &1 gall, HRifh IORAT Dl WRBR o AJ4 Teb VAT Dlg YKIG &4 Hl
B T8l 2| D! AT © fh I8 S AR A 2, 2008 H $HHT AG AT AT o1 R IWD
gE Sl AT g9 915 2 6 T WRESRI B THIH SF D 918 I TGN YT YKIE UL
At {6 &9 39 S8, 39 «d § FE Wied Wpdl WieHl Aied gl 99 9 g9 91 U
B, IAD] @B 89 A DI AR WPl M| Iqdb a9 98 e gy g4 woi,
Fifh STPT AATSS! I BT © 3R T Bl b o o8 W B 3R SHBT SRR
FATEA? Y WG GO 9 Y B, SHD qTe 89 AT Reflol BR[| AT qeh IORAT Bl 3R

A AT BIS URATE AT N TE 2| (Y SR A BH A8 P T8 bR Ul .. ()

YD ST GO FATA &, I8 W o8 WDR & a9 3l b fha <fp § Pl disdl Wbl

ST AN §HH Bg AHR B BIg dled]d ol ol
& HEIGAT © 3N AT [Rep T qfon |
ST, fFASt o Mo : oy S Aed W doR w1, 3AH 1 1 fUser &7 §, faRwew
ISded B, WP od FHY T IFH JrIffyepar <31 a1 fifd 9RE 1) IHD! @ieidl ?
N H Rraaat : 98 6 TR Tpal & WA gl 3T I 3,500 Wpdl &, 98 TDHIAA
Jpas URATSt § € S8l W SR BEd ©, 98 SMgSichly [HU MY § IR TB
srgSfefrae & fau @ ad M &l T | we d J8 mssiefhey 7 ik 99
sl & 9@ ¥ 8 died Whal a1y S|
& ABGAT © & Sfl. TE. qraRS - U 8|

STHCT GEAT @RI |
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SAH GEAT TR (e Heledl, # #3Al Heled | S Anedl g o b e i

faReq SR # @=1 © f& these schools are envisaged as co-educational schools

having classes from 6™ to 12" or from 9" to 12" # au=y wgen WaTel BT IR S
g 6 B3 A aRedl T BT Wpol WAl WY AT 741 A qREAl qb BT Wpel Wil Sy,
Sae oy Mo ar Ares FEiRd f6T € fb U il § ©dl A aRedl Ib &I Elell S
3R guX Bl i # i | aREdl T BT Wiell SUM? I8 3R 3 {6 MeR wR
fFaiRa &ar?

AR, S MU 75 3R 25 URRE B AART FE g 6 75 uiiwa dew o SR 25
e ST ARBR <, FAT Y8 DHacl Had U T AT /I AT 916 B FETed D W
Bl A 75 3R 25 Ui § dier S|
At He et : 7RG, AT AT | Jard 4ol &6 {6 omeaR ) Bl 9 aRedl 9@ @8
a1 7 qREd 9@ B, TE W T WER & SR R 21 S 9ed € 5 uw it |
B ¥ IREdl I @, d1 BOl W IREd] IP @I Ahd ©l B S Aled © IR S g A
g, IE IR ¢ [ 9N 9= 39 e | AT W URAT H 3R P WA &, IF® MR T
HE 3 ged g1 oG, il A Aledd Wpol ol I8 I 37 ged WAl 8| IR AT B
¥ IREdl TF HAT AR §, q1 I8 DY Fhd § AR IR T4 A IR A 6 HIAT AR g, Al
I8 PR T ol

STEl d® 75 31X 25 R &1 ward §, 9 W) AfeaHd @9 8, 99 W Y T T
g 3fiR 75 3R 25 URIeM & MR W g8 9 6 Smem| .. (@gem)

e AFEA : AR Al (g

. ()
et ot Rg : fsA, U AemT J HA S W A8 A1 Al § (P g S 6 BAR
ol fewr € § qu @ & S SRSk &1 g B (Srae)
& WS : 31 AT [ St UeT U9 W g

. ()
SAA AT @RI 2 HBISIT, 31 O o G # W arell § A1 e § T8 qrer 87

... (cgagr)




25.11.2009 19

SHRI KAPIL SIBAL: Both capital expenditure and running expenditure. ...
(Interruptions)
MADAM SPEAKER: Please address the Chair.

... (Interruptions)
& WREA : ol 8 SN, 37T U IR gfou
et o Ry ASe, # oues wemd | AEHR G S S |@redn g {6 Sl ddas
P QI®HIE I Wb | OId gU € A1 ST dhds <id hed Bl DIy IR TPl 27
[P MR WR d%has il a3 BAN? D! AU Wpel <, AT Hel [ S Re TaHe
BM, 98 B JMUR e Hfll # oMU godl g {6 HaR % uifeli™ie & wriert
B W T I8 FTET B BT I BRIE 27 A A iR W Rioice Fn 9§
®g b A I8 <P ddhas © AR d 9 foy 7 ®wl What is the fun of me being the
Member of Parliament! # gafely qew &6 I8 amueht HIF A1 dRH1 8, TAUT &1 I Al
SMMTRRAT-3TRRAT 3T SRT WH & H o 32 &, o YT o 2T 2
$it wfter Rreaa @ D T8l Johr FAR folU 980 ¥ &M & 21 oAfdh S8l ddb ghdl
FaTe B P f5e MR Ryl dhde FaiRa feam il a8 f2ae e g ok s
T H a1 T 2 b El N wHa W gl 47.13 4 BH g, A1 98 Y9l dhds
Eﬁ?ﬂlsﬁaﬁﬁ@?ﬁqéwﬁwﬁmzmwmﬁwéaﬁﬁw
JHTS BHEATIT ST 39 & AAT B YR W g, TAH b IR Pls 3R 81 o IR < |
S AT BT ST ST SR 3MUDT <dlfdh dhas § AT &, a1 U] I8 Ffaem et
N o TR @ ATy FEIey, ve-fAue & wHIG wewi & = fepd Saet g1 wed |
g & T @il WR W Ihe §9 a1 8. gOR ey fdeney @ew & 9 bal 2l
FHIT Wewdl o W 91 el gl S8l dd oS e SR Uss «diie @l a6 8, Wkax el
I Sfd, ST SIS 3R ASAIRE & A € S 9gd 8 TRI9 § iR o e
FHI H A T, T @ld (R Bl @1 Taha v @ oy, ara) G g ael o
=T &1 &4 H @A gU, AT PV HU? IR TG § A @t & Hrenwl R gdrie ©
feR, Puel, a/e, deAgR R o 9gd fies <fe € ok 7 fenm ff 8 @1 &
SFUGT 3R sl Bl 398 o & {77 3ushT +is fa9y Ut 27
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3t Fite e @ 89 59 MR R ¥ &) € (& Tdherell dhds @ila w1 &, a8 A
MU gaT AT A B B TH TSl do Wl U Bl 404 ATRT U § STgl Bia foredr
RN, @R AR R <8 A, 98 afe 45 ufiRed @ &9 8, @1 98 W Shae HErI Q| A
B I T BT Udh TAN! i AT © STl BiAd foes R[N dadt 19 ufaera ol ag i
dHaS HEART| ST H U TS i & o8l BiHa forcd! IR daat 9 ufaerd ol ag +ft
JHaS HEAIT| 30D 3Tl AR $T e o

SHRI ADHALRAO PATIL SHIVAIJI : I would like to ask the hon. Minister what

are the main features of this model school. I find, in the list, that there is no
proposal from the State of Maharashtra. May I know whether the Central
Government has approached the Government of Maharashtra to submit the
proposals and whether there is no response from the Government of Maharashtra?
SHRI KAPIL SIBAL: As far as the model schools are concerned, I might also
mention that conceptually we have to have one model school in every block; so,
we have 6,000 model schools. In terms of the 6,000 model schools, 3,500 model
schools have to be run by the State Government, owned by the State Government;
and 2,500 model schools would be under Public-Private Partnership. But the 3,500
model schools will be based in educationally backward blocks.

As far as the States are concerned, there are 16 States who have responded;
of the 16 States who have responded, 12 States’ requests have been accepted; and
we are in the process of releasing money. As far as the other four States are
concerned, their proposals are being looked at; as far as Maharashtra is concerned,

no proposal has come so far.
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(Q. No. 84)
SHRI MADHU GOUD YASKHI : It is shocking and disturbing to see the number
of attacks on Indian Embassy, and Indians elsewhere including Australia and other
countries.

Before the July 7th, 2008 attack, I was myself in Kabul, Afghanistan, as a
part of the Member of Parliament Delegation. The personnel working at
Embassies work under extreme hardships; their families are not allowed to be
there. In July 7™ incident, we lost an outstanding IFS Officer and three other
officers. He has completed his term; he was the one who said that he would be
coming to India next month, in August, to see and join his family. Within 15
months or so, there was another attack in Indian Embassy in Kabul. ave seen
the answer placed on the Table of the House. The Government is taking it up with
the Afghan Government. In Afghanistan it is the US and other coalition forces
which are monitoring the law and order situation there. It is a known fact that the
terrorist groups like ISI, Al-Qaeda are operating from Afghanistan to Pakistan,
Bangladesh. Is there any measure taken by the Government to take up this issue
with the security forces of these coalition forces operating in Afghanistan? Hon.
Minister is a former UN official. I would like to know whether he has taken any
step to isolate these terror groups and sensitise other countries where they are
present and take not only India but their help also to contain and dismantle these
terror groups.

DR. SHASHI THAROOR: Madam, Speaker, we share the great concern
expressed by the hon. Member about the security of Indian personnel both in the
embassy and on various projects by which we are assisting the people of
Afghanistan. Security is of course fundamentally the responsibility of the host
Government and the Afghan Government has given us assurances of additional
measures they have taken. Indeed, we all have noticed that the tragic assault on
our Embassy on the 7™ of July 2008 did result in certain security measures with
the result that the assault in October this year did not in fact create any Indian

fatality. So, there have been some improvements. We continue to work with the
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Afghan authorities. Of course, we are in touch with those who are providing
security in Afghanistan.

I might add that we have completed successfully the construction of a 218
Km. road in South-Western Afghanistan where the protection was provided by our
own paramilitary personnel and they were able to ward off certain attacks on their
projects, they have now been de-inducted and come back. So, where necessary we
will provide our own security to our on-going projects.
SHRI MADHU GOUD YASKHI : Madam, in Afghanistan we are undertaking a
lot of developmental activities. By and large the people in Afghanistan are against
the coalition forces present there and they are quite sympathetic and welcome the
Indian presence there. So, there are not only the Indian officials at the Embassy
but a lot of civilians working in Afghanistan under various power or road projects.
I would like to know the steps taken by the Government to safeguard other Indian
civilians working in Afghanistan.
DR. SHASHI THAROOR: Madam Speaker, first of all I would like to endorse the
point made by the hon. Member about the effectiveness of our economic
development programmes. We have been active in doing everything from
building roads to hospitals, clinics, schools and the kind of development assistance
we have given has been welcome. There is a recent Gallup Poll in Afghanistan
which shows that India’s role has been the highest praised by the Afghan public,
with 56 per cent of the Afghans praising India’s role in reconstruction. Indeed, I
might add that the United Nations only got 51 per cent and NATO got 44 per cent.
Similarly, in the economic development of the country, India got the highest rating
in this public opinion poll. So, we are very happy that our efforts are being
appreciated and acknowledged by the Afghan people. Indeed, right now if Kabul

has 24 hours a day of electricity it is because of the Indian engineers.
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We are conscious that we must not send our citizens into danger. So, all
sorts of security measures are being under taken to ensure that they remain safe
while working. Nonetheless, sadly in the course of all these activities and
including the attacks on our Embassy, we have lost 13 lives in the course of the
last few years in Afghanistan. Each Indian life is precious to us. We will take as
many measures as are realistic and feasible to ensure that we do not have to fear
this but the development commitment, Madam Speaker, is extremely important for
us to maintain in Afghanistan.
$t WISWIRE VGRM qHAR : ARV 7eel AT, JMMAHbaledl & Al Y fadl &
fov g, 9”98 IR # & o1 gy # A g & oy ww @ @ vy a5ar o @1 gl os|
TN H R AR SHIRRICT ThR O Gd o7 B TIS B, Al 3767 | § AFg J41
HeIGd ¥ ST @TEdT § 6 WRA WRPR 7 39 Qe § R HeH IoW & AT IO o & 87
wwwmwﬁﬁawm?g
DR. SHASHI THAROOR: Madam, the broader question raised by the hon.

Member about terrorism is of course a major concern to us. We speak today in
this House on the eve of the anniversary of the horrible attacks in Mumbai on the
26" of November. That day is a day that will live in infamy in the history of the
sub-continent. Terrorism is a principal preoccupation in most of our international
contacts. We seek to ensure that all countries show us support in the actions we
need to undertake and that they cooperate with us. Obviously, we have had some
difficulties in ensuring that our neighbour, Pakistan, provides the necessary
cooperation in bringing the perpetrators of what happened last year to justice in
arresting, prosecuting and punishing those who guided, financed, trained and
equipped them and in dismantling the infrastructure of terror from which attacks
have been launched against our country. We continue to raise this issue with the
Government of Pakistan and more friendly Governments including Governments
friendly to Pakistan.

As far as the United Nations is concerned, we are of course active there.

The appropriate body in United Nations is the Committee set up under the
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Resolution 1267 of the Security Council and under that Committee, various
actions have been taken including to proscribe Lashkar-e-Toiba and Jamaat-ul-
Dawah as two organizations involved in terrorism. India continues to work within
the UN and as we have additional information to share with that Committee of the
United Nations, we will do so.

I might add that most United Nations Members have shown us a great deal
of support in this matter. We are also pursuing the adoption of a comprehensive
convention on terrorism. This has not yet come to fruition but we have made
considerable progress and the current draft being circulated in the United Nations
shows some promise of adoption. This is not to imply that terrorists are respectors
of legal conventions. Very clearly, they are not, but it will strengthen the
international mechanisms that we have at our disposal to resist terror.

SHRIMATI MANEKA GANDHI : I want to ask the hon. Minister as to what
stand have we taken on the American intervention in Afghanistan and the US
President’s decision to increase the troops. Our stand on this issue determines
whether we will be the victims of further terrorism. That is why, it is important
for you to tell us your stand on it.

DR. SHASHI THAROOR: Madam Speaker, India has essentially stayed out of the
debate on the security measures to be taken at the request of the elected
Government of Afghanistan by friendly powers, essentially in NATO in which
the largest component, as the hon. Member has mentioned, is the United States
Military Forces. We ourselves, as you know, have had no military role in
Afghanistan other than, as I mentioned, to protect our personnel of the Border
Roads Organisation and small projects of that nature. Nonetheless, our interest is
certainly in ensuring that the pressure on Afghanistan’s Taliban and Al-Qaida
elements should not be eased because our concern would be that if an attempt
were made to back away or to come to an accommodation with these elements,
then neither the interest of India nor those of the broader international community
would be served in such circumstances. So, to that degree, we are supportive of

the efforts that are being made by the United States and NATO but I do want to
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make it very clear that we ourselves do not participate in those efforts or in the
military discussions.

SHRI SUDIP BANDYOPADHYAY : Madam, the situation in Afghanistan, it
appears, is no doubt serious. The first attack was on 7" July, 2008 causing death
of 59 people and injuring 150 people. In the next year, on 8" October, 2009, the
death figure was 18 and injured were 83 persons. We do not know what is going
to happen in 2010. It is a foregone conclusion and you appear to be a nice
responsor to the questions to which you first responded on the floor of the House. I
also appreciate it.

We are much interested to know about the vehicle borne improvised
explosive devices which are normally carried for these operations. Some more
scientific measures are to be taken to tackle all these issues. It is not only in the
case of Afghanistan but also for India which is possibly one of the worst sufferers
due to the movement of terrorists. I want to know whether Government has made
any assessment on the issue of terrorism in embassies of other countries where
terrorists exist og}mre any threat perception exists.

DR. SHASHI THAROOR: Madam Speaker, vehicle-borne IEDs have sadly been
used in very many contexts. We know of their use in Iraq and we have seen their
use in Afghanistan. I am not sure there are technical measures that can be used for
stalling the explosions, but there are measures that can be used to reduce the
damage done by these vehicle-borne explosions. We have seen, as | said, that
whereas in July, 2008 sadly we have lost four Indian lives and that of a local
driver working for the Indian Embassy, this time in October 2009, at least there
were no Indian fatalities. So, there are security measures possible to prevent the
extreme damage that is caused each time. But this is the best, unfortunately, that
can be done.

Having said that, the broader concern that the hon. Member has expressed
is absolutely correct. He said, “We do not know what will happen in 2010.” I am
sorry to say we can be sure that attempts will be made in 2010 again, as they have

been made in 2008 and 2009, and we will have to remain vigilant.
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The security situation in Afghanistan has been deteriorating since 2006.
Last month, October, 2009, was possibly the worst month, including for US
troops, which suffered a large number of casualties. So, we are not going to be
complacent. We will take every measure necessary. But we must not be deterred,
we must not be intimidated by these killers from the path we have chosen, which
is that of support for the Afghan people and for upholding our legitimate interests
and concerns in this region through our work in Afghanistan.
#f Yaht v Rig : oremy ASEEn, TR MRA § WA gaaN R R gl 8 9@ ol
3l SRS G & TaTel F WAR 375 7 [ S 9l H IMSYwaNs &l 2 o7l # fager I
HAT S W A1 AT § b @R SU I a1 UIihd ARBR Dl ddls IR FAT UTHT
WWHR 4 39 W PHIs HRATS B g7 ) Isyaes & A% URd 3T o MR I8 &
JfAeTRAl I i R Y £1 1 SN S W H BIs d91d g8 SR R DI O HRATS
TIFAT YRS & R e 3&1 & a1 T 2
DR. SHASHI THAROOR: As far as the attack of the last year is concerned, it is

indeed accurate, as the hon. Member has stated, that a large number of indications
pointed to the involvement of elements associated with the Pakistani ISI. This
information has certainly been shared by the Government of India with the
Pakistani Government. As far as this year’s attack is concerned, the Afghan
Government has stated that they believe this finds its origins on the other side of
the border. It is very clear what they mean. But, as far as [ am aware, we are still
awaiting the conclusive investigation which is on-going on the part of the
Afghanistan authorities. None-the-less, I think, no one in India and no one in this
august House has any doubt who is interested in attacking Indian interests in
Afghanistan and who is interested particularly in attacking our Embassy.

So, putting the evidence forward is only one step. We have to be vigilant.
A combination of both security measures and diplomatic measures are necessary
in order to ensure that India and Indian interests in Afghanistan remain safe. Your
Government is undertaking those measures.

MADAM SPEAKER: Thank you, Mr. Minister.
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MADAM SPEAKER: Q. 85 -- Shri Danve Raosaheb Patil — not present.
Dr. Bhola Singh.

27
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(Q. No. 85)

1. Wren Rig : erene #EGw, WY faRed wed & S Sa| oMy g S ofeid H # dHE
e § b IR0 b R s o R ugii B IR WRd & QA DI e ggha |/
IR oM & @ § WA S 9 $ed o 21 WRA & fr sl @ S e @t
FETEATS €, JraurRumy 2 ofR Hifeat € S fifedl o1 <wa gy Ren vl # 3fsT Rvew
Sfra T8 ATl 39eT BRUT AT © P TR W B ISl b - amnie, snfeie iR
Wﬁiﬁ@%%sﬁ?aﬁwﬁ@wﬁﬁwélaﬁwwE%fémm%lauwGﬁﬁ%ﬁ
RI%eH @ &R BT Hed SOl © 3R SUH MU O 3 FEiRa fha § Wy e,
AHIS 3R ARGID WR R I UBS g 8, S9d B S9H [dhd BRI 70 gH®!
A b JbR X, {4 3MER W B 3R DA Hl?

Nt wfter Rrae: sege W@ S, & a9y 9ew @ wE @Ed g 5 o1 W e
SOISgd B € d had AEeds Riwed 4 dr] @1 gl didivas Ried & |y ot Al o
fegWM 4 €, Bac I8 H UE YR UK BAT & [ a8l q0dl Felrs B Al TR I 3R
-1 H BT HTERIT SIeqUeH | Tl Fhall TR AR Pls RIRITSHRT T8 g,
T8l B 3 AT el BR Wb © ol[h AP § I TS g [ BT DY HHCT Bl HifeT
Hid B R g8t TN YSieE TN fFa {5 98 $e9 S o I9m E. A FE IO
3R B e H W VAT B BT PIRIY BT S BiRTel 31T ™ AT ddhwed Tadhe g,
foRT Blad A Hed €, a8l W ¥Segq=1 I gy & b g S audt fofy & I el 21 ofsl
T PICYINA GG SAIQA B! I 2 Al 39 89 Wcd § a-di9 ay H of MYy 3R
STEl b Nl Fell b dis bl 91 ® A1 g9 A o WIvag Rived § 9 B AR W@l B
3R I\ q18 A 6 DA IW T8 A BT o

. Wen g : deq wWiex g9 Ay 43 S ¥ e 3ed § sy o didivas &
faed 3 B3l & d1%l B HH B D (Y G dbiodd AT IR I8 6, 59 QUAAT: AT B
& foTT st foha fAfY &) smasadar 8t 3R 3o sUd foT o awey & 87

it Bt Reeget: 990 forg fopell 44 &1 srova =1 @

it worm freww ¢ sy wRIe, IR Jara I8 € 5 Aded ¥ wwifiages o oo €
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DI Bl AfhT 30 qHY QX A H, S-S AN H ARBR, ATT-37eT &7 A HReperd dell
el € SR UISTA-E=T of X&! 81 &1 QA1 T8l oIl & b S drel S aui H € a1 37er-
3T & &9 Y| Ueh AUds HRPped F Ue ded, A1 iR Sd] bl TS e 31 S
3R AN T RPN & Sl Fdl & dls QM BN &, S (dbel §Q a=d enll g fawsran
DI R DI B [T Acehie], Sleal W Seal 9T AT B S & 8¢ A1 AN arel fosdi § i
& e A3l P1 gATHR 39 THA FA D YIS Pl E DR, debledd HaRT AU BHRA
® IR H ST W e fhAr S A Bl
N Hiter Riee: AgG], Usell a1 A1 I8 & b I8 Sl 89 Sdl Felrd & dIS YISl bl ardl
PR 8, TE Sl Thell § AR AT AT § Sl I S ¥l H dREdl AP S & R
PIE WG IREdl I 8, q81 T9dl F WRed H O & g el 9IS W B SRewd e
2| PIs g1 UGl BT TSTH B Hel 3R S d1edl & 98 dls UIoE Pl Faw@] 93
IUGE B, 98 dis o ft diivas & oY, ifes a8 99 fh &1 9l wontieeE el
B, g8 Ji[-[SHIS BRI BIS Fd1 3R Uh Ihel I gAY Wpal ¥ ST dredl &, A 98 Sil
A Adivas Rivew 8, 891 U adwen J9l € % 98 offF g uromd Wt < wehdr & SfR 99
3R IR & |17 W TS < [hal §l 981 drs IO 81T SR SHS |1 98 gAY ool A ol
ST e B, fHAT &1 DI JHdAr T 8T

STgl d® ISAl BT [aTd A1 A W Yo fAfRed @ garn g, &9 dAc |
JqqTel ®, 98 a1 89 AT ©, T8l <dl dell BT qdlcl ©, &9 3BT JarT Aidos Riven #
SGHR g T Y|
2 YRS ATGT : YeeT HEIGAT, § 3MUD AT | A HA Sff A fded BeAr @ b
HIAG T I8l JodPR IR & AR s f o fol i & 9 I TR R oW ford
Wﬁ%lgﬁﬂﬁ@ﬁﬁﬁwﬁﬂﬁﬁam@?&ﬂwaﬁﬁﬁw%ﬁwﬁ%ﬂ@m
SRR BTerst # Ul g iR qeT AT 2 [ il 81 ¥ drsqr-a1sd Bl o1, I9H A aRe
& NG & Aol 2l g™ aga SRl & -1 g 71 U T& | W1 Houdl @ 8, I8
S B Al 8, Ifh # AT PHe1 Aredl g b AR I8l Al TR BT Riew i i o
T AT ST, Rfh IR < | fha" TR & 9§ €, S& MM &7 Ig AW el gl 39
HeHT & AR BAR SIRY AT 81 39 I8 Sl UFST Rived @ &, Sfueh! uar 78 & g
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H ol e yomell § Ush AN d@b & AT 21 9 AT I i {HH aRE BT WeHd B,
ST FABR BN, 31T TAD! Hodd] Tal PR Fdhd ol SAGY H TR Bl [ AT AR
950 AR AN <R 9gd 1 ol P o, AU I§ Sl NPl AR ©, TS ANl D W Al
HeHTg |l A €, I 3R Sl g TRE A YT Bl HMH B |
2 &iter Riaer @ wEied], $9H 4ewTd B BIs a1d T8l 8l ... (AHT)
A& ABIGAT : HUAT 3T AN 2 8 SV HAT ST Bl IR o Aforg |

. ()
e ABIEAT : WA Sl & IR B 7@l $o Al Rebrs H T8l e

.. ()
3t Bt e @ g e 4 S 9qdd o &1 IR &1 &, I8 #1783l ¢, dfch
gl Tard Al ¥ A B @l §l I IS DI 9 ol ol JaIMeRR HHIeE 7 1952-53 H
Fel o7 {6 o RRed &1 & &A1 912y 3R U HiBefid 39egued ol a1iey| 9
qrg 1993 H RUIE 3h TeTel YSarerdl HHET § Dl H IGhR qalel §

“Board examinations, taken at the end of Class X and XII, have
remained rigid, bureaucratic, and essentially uneducative and ...
mainly a source of awe because of the amount of information they
demand in a manner ready for instant recall.”

9D I8 U UIferdl o U9@ed 1986 W BWY dlg 3R 1992 H IWH URad™ oy,
SREZCINE G ICCIRIICIENI

“Continuous and Comprehensive Evaluation that incorporates both

scholastic and non-scholastic aspects of evaluation, spread over a

total span of instructional time... ” ...(Idm)
JheT HRIGAT © 7Y HAT SN} B qlel S|

.. (eraE)

3t Hite Rreae @ 918 1952 &1 a1d 81, 1986 DI YDA UIerdl &I a1d 8, 1992 U3
Tiferft @1 91d 81, 1993 A USAZON! HHS HI I &, A HRPH HHdD 2000 Dt
a8, A BRPeH BHAD 2005 DI A 8, AU T 50 WAl A FLN BV B, AlbT o
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SN & PR UIQ| 34 BH AN HRAT dled ©, Al MY HE W © [P BH R AN PR @
g1... (caem)

JTeeT HRIGAT © 7Y A FER BT Fe Y8 T |

SHRI T.K.S. ELANGOVAN : I would like to know from the hon. Minister one
thing. This subject was under discussion for the past one year or more. I want to
know from the hon. Minister whether the State Governments were consulted in
this matter. Why is the system adopted only in the CBSE system? I want to know
whether the State Governments have negatived the proposal from the Government
of India. What were the reasons stated for having negatived such a proposal by
the States?

SHRI KAPIL SIBAL: First of all, the hon. Member should know that we have no
jurisdiction over State Boards. So, the Central Government cannot force the State
Boards to adopt the system that the Central Government can adopt under the
CBSE system. This is number one. Number two, in fact, the State Education
Ministers, when they came, through a unanimous resolution, welcomed the
proposal. I can read the unanimous resolution if you want. They said that this is
something that should be done even in the State Boards. Number three, in the
Council for the Board of Secondary Education (COBSE), which was also
represented by various State Secretaries and other representatives of State
Governments, they said that they would bring out a continuous and comprehensive
evaluation within a period of two or three years. There 1s no opposition that you
are talking about. But we do not want to impose anything on the State Boards.
SHRI P.C. CHACKO : This is a matter of great concern for a great number of
parents whose children are studying in Class X.... (Interruptions)

MADAM SPEAKER: Please be brief. We do not have time.

SHRI P.C. CHACKO : I appreciate the intention behind this reform.E

But the whole teaching in our schools is examination oriented. If the examination
is dispensed with, then surely the standards will fall down. Here, the alternative

suggested by the hon. Minister is continuous and comprehensive evaluation. It is
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still not in place. The training will take at least one year. So, will the hon. Minister
assure this House that this will be postponed at least till the comprehensive
evaluation is completed?

SHRI KAPIL SIBAL: Madam, I want to assure the hon. Member that there is an
examination system in place. Hon. Members are not quite appreciating that. There
is an examination system in place. In fact, it is the Board that gets the kind of
examination papers on which children should be tested. Those examinations will
be held, but they are not Board examinations. They are examinations where the
papers are suggested by the Board and children sit for those examinations and they
will result in evaluation through the examination system. So, let the hon. Members

not think that we have set aside the examination system.
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12.00 hrs

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND

TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH

SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ

CHAVAN): Madam, I beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year 2008-2009,
along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Ocean
Technology, Chennai, for the year 2008-2009.

(Placed in Library, See No.LT 803/15/09)

2) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Tropical Meteorology, Pune, for the year 2008-2009,
along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Tropical
Meteorology, Pune, for the year 2008-2009.

(Placed in Library, See No.LT 804/15/09)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
National Centre for Antarctic Ocean Research, Goa, for the year 2008-

2009, along with Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Antarctic
Ocean Research, Goa, for the year 2008-2009.
(Placed in Library, See No.LT 805/15/09)
4 A copy of the Annual Report (Hindi and English versions) of the
Indian National Centre for Ocean Information Services, Hyderabad, for the
year 2008-2009, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian National Centre for Ocean
Information Services, Hyderabad, for the year 2008-2009.
(Placed in Library, See No.LT 806/15/09)
(5) A copy of the Annual Report (Hindi and English versions) of the Central
Vigilance Commission, New Delhi, for the year 2008, under sub-section (3) of
Section 14 of the Central Vigilance Act, 2003.
(Placed in Library, See No.LT 807/15/09)

(6) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 3 of the All India Services Act, 1951:-
(1) The Indian Police Service(Uniform) Amendment Rules, 2009
published in Notification No. G.S.R. 616(E) in Gazette of India
dated the 31% August, 2009.
(1))  The All India Services (Discipline and Appeal) Amendment Rules,
2009 published in Notification No. G.S.R. 714(E) in Gazette of India
dated the 30" September, 2009.
(Placed in Library, See No.LT 808/15/09)

(7) A copy of the Central Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairmen and Members)
Amendment Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 545(E) in Gazette of India dated the 23™ July,
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2009 under sub-section (1) of section 37 of the Administrative Tribunal
Act, 1985.
(Placed in Library, See No.LT 809/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER
OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): Madam, I beg to lay
on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Coal Mines Provident Fund Organization, Dhanbad, for the year 2006-
2007, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Coal Mines Provident Fund
Organization, Dhanbad, for the year 2006-2007.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No.LT 810/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): Madam, I beg to lay on the Table:-
(1) A each of the following Notifications (Hindi and English versions) under
section 26 of the Environment (Protection ) Act, 1986:-
(1) The Hazardous Wastes (Management, Handling and Transboundary
Movement) Amendment Rules, 2009 published in Notification No.
S.0. 1799 (E) in Gazette of India dated the 21% July, 20009.
(i)  The Hazardous Wastes (Management, Handling and Transboundary
Movement) Second Amendment Rules, 2009 (published in
Notification No. S.0. 2447 (E) in Gazette of India dated the 23"
September, 2009.
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(iii) S.0. 2412 (E) published in Gazette of India dated the 22™
September, 2009 making certain amendments in the Notification No.

S.0. 394(E) dated 16™ April, 1987.
(Placed in Library, See No.LT 811/15/09)

(2) A copy of the Central Pollution Control Board (Method of Recruitment,
Terms and Conditions of Service of Officers and other Employees other
than Member-Secretary) Amendment Regulations, 2009 (Hindi and English
versions) published in Notification No. S.0. 820(E) in Gazette of India
dated the 24™ March, 2009 under sub-section (3) of section 63 of the Water
(Prevention and Control of Pollution) Act, 1974.

(3)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No.LT 812/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Madam, I beg to lay on
the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan State Mission Authority Manipur, Imphal, for
the year 2007-2008, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan State Mission
Authority Manipur, Imphal, for the year 2007-2008.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No.LT 813/15/09)
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(1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan Karnataka, Bangalore, for the year 2007-2008,
along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan Karnataka,
Bangalore, for the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No.LT 814/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the
Union Territory of Dadra and Nagar Haveli Mission Authority (Sarva
Shiksha Abhiyan), Silvassa, for the year 2006-2007, along with Audited
Accounts.

(i) Statement regarding Review (Hindi and English versions) by the of
the Union Territory of Dadra and Nagar Haveli Mission Authority
(Sarva Shiksha Abhiyan), Silvassa, for the year 2006-2007.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

(Placed in Library, See No.LT 815/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of
the Union Territory of Pondicherry Mission Authority (Sarva Shiksha
Abhiyan), Pondicherry, for the year 2005-2006, along with Audited
Accounts.

(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Pondicherry
Mission Authority (Sarva Shiksha Abhiyan), Pondicherry, for the year
2005-2006.
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(8) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (7) above.

(Placed in Library, See No.LT 816/15/09)

(9)(a) (1) A copy of the Annual Report (Hindi and English versions) of the
Union Territory of Lakshadweep State Mission Authority (Sarva
Shiksha Abhiyan), Kavaratti, for the year 2002-2003, along with
Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Lakshadweep
State Mission Authority (Sarva Shiksha Abhiyan), Kavaratti, for the
year 2002-2003.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) (a) above.
(Placed in Library, See No.LT 817/15/09)

(9)(b) (1) A copy of the Annual Report (Hindi and English versions) of the
Union Territory of Lakshadweep State Mission Authority (Sarva
Shiksha Abhiyan), Kavaratti, for the year 2003-2004 along with Audited
Accounts.

(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Lakshadweep
State Mission Authority (Sarva Shiksha Abhiyan), Kavaratti, for the
year 2003-2004.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) (b) above.
(Placed in Library, See No.LT 818/15/09)

9)(c) (1) A copy of the Annual Report (Hindi and English versions) of the

Union Territory of Lakshadweep State Mission Authority (Sarva
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Shiksha Abhiyan), Kavaratti, for the year 2004-2005 along with Audited
Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Lakshadweep
State Mission Authority (Sarva Shiksha Abhiyan), Kavaratti, for the
year 2004-2005.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) (c) above.

(Placed in Library, See No.LT 819/15/09)

(11) (i) A copy of the Annual Report (Hindi and English versions) of the

Union Territory of Andaman and Nicobar Islands Mission Authority
(Sarva Shiksha Abhiyan), Port Blair, for the year 2007-2008, along with
Audited Accounts.

(1))  Statement regarding Review (Hindi and English versions) by
the Government of the working of the Union Territory of Andaman and
Nicobar Islands Mission Authority (Sarva Shiksha Abhiyan), Port Blair,
for the year 2007-2008.

(12) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (11) above.

(13) ()

(Placed in Library, See No.LT 820/15/09)

A copy of the Annual Report (Hindi and English versions) of the

Union Territory of Daman and Diu (Sarva Shiksha Abhiyan), Daman, for
the year 2007-2008, along with Audited Accounts.

(1)  Statement regarding Review (Hindi and English versions) by the

Government of the working of the Union Territory of Daman and

Diu (Sarva Shiksha Abhiyan), Daman, for the year 2007-2008.



25.11.2009 40

(14) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (13) above.

(Placed in Library, See No.LT 821/15/09)

(15) () A copy of the Annual Report (Hindi and English versions) of the
Union Territory of Dadra and Nagar Haveli Mission Authority (Sarva
Shiksha Abhiyan), Silvassa, for the year 2007-2008, along with Audited
Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Dadra and Nagar
Haveli Mission Authority (Sarva Shiksha Abhiyan), Silvassa, for the
year 2007-2008.

(16) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (15) above.

(Placed in Library, See No.LT 822/15/09)

(17) (1) A copy of the Annual Report (Hindi and English versions) of the
Union Territory of Pondicherry (Sarva Shiksha Abhiyan), Pondicherry,
for the year 2006-2007, along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Union Territory of Pondicherry
(Sarva Shiksha Abhiyan), Pondicherry, for the year 2006-2007.

(18) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (17) above.

(Placed in Library, See No.LT 823/15/09)

(19) A copy of the Annual Accounts (Hindi and English versions) of the
Rajiv Gandhi University, Itanagar, for the year 2007-2008, together
with Audit Report thereon.
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(20) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (19) above.
(Placed in Library, See No.LT 824/15/09)

(21) A copy of the Annual Accounts (Hindi and English versions) of the
Mizoram University, Aizawal, for the year 2007-2008, together with
Audit Report thereon.

(22) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (21) above.

(Placed in Library, See No.LT 825/15/09)

(23) A copy of the Annual Accounts (Hindi and English versions) of the
Tezpur University, Tezpur, for the year 2008-2009, together with Audit
Report thereon.

(Placed in Library, See No.LT 826/15/09)

(24) (1) A copy of the Annual Report (Hindi and English versions) of the
Manipur University, Imphal, for the year 2007-2008.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Manipur University, Imphal, for the
year 2007-2008.

(25) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (24) above.

(Placed in Library, See No.LT 827/15/09)

(26) A copy of the Annual Accounts (Hindi and English versions) of the
Tripura University, Suryamaninagar, for the year 2007-2008, together
with Audit Report thereon.

(27) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (26) above.

(Placed in Library, See No.LT 828/15/09)
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(28) A copy of the Annual Accounts (Hindi and English versions) of the
Visva Bharti, Santiniketan, for the year 2007-2008, together with Audit
Report thereon.

(29) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (28) above.

(Placed in Library, See No.LT 829/15/09)

(30) (1) A copy of the Annual Report (Hindi and English versions) of the
Indira Gandhi National Open University, New Delhi, for the year 2007-
2008.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indira Gandhi National Open
University, New Delhi, for the year 2007-2008.

(31) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (30) above.

(Placed in Library, See No.LT 830/15/09)

(32) (1) A copy of the Annual Report (Hindi and English versions) of the
Axom Sarba Siksha Abhijan Mission, Guwahati, for the year 2008-
2009, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Axom Sarba Siksha Abhijan
Mission, Guwabhati, for the year 2008-2009.

(Placed in Library, See No.LT 831/15/09)

(33) (i) A copy of the Annual Report (Hindi and English versions) of the
Dr. B. R. Ambedkar National Institute of Technology, Jalandhar, for the
year 2006-2007, alongwith Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Dr. B. R. Ambedkar National
Institute of Technology, Jalandhar, for the year 2006-2007.

(34) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (33) above.

(Placed in Library, See No.LT 832/15/09)

(35) (1) A copy of the Annual Report (Hindi and English versions) of the
Gujarat Council of Elementary Education (Sarva Shiksha Abhiyan),
Gandhinagar, for the year 2007-2008, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Gujarat Council of Elementary
Education (Sarva Shiksha Abhiyan), Gandhinagar, for the year 2007-
2008.

(36) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (35) above.

(Placed in Library, See No.LT 833/15/09)

(37) (1) A copy of the Annual Report (Hindi and English versions) of the
Rajiv Gandhi Shiksha Mission (Sarva Shiksha Abhiyan), Bhopal, for
the year 2007-2008, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Shiksha Mission (Sarva
Shiksha Abhiyan), Bhopal, for the year 2007-2008.

(38) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (37) above.

(Placed in Library, See No.LT 834/15/09)
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(39) (1) A copy of the Annual Report (Hindi and English versions) of the
Rajiv Gandhi Shiksha Mission (Sarva Shiksha Abhiyan), Bhopal, for
the year 2007-2008, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Shiksha Mission (Sarva
Shiksha Abhiyan), Bhopal, for the year 2007-2008.

(40) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (39) above.

(41) (1) A copy of the Annual Report (Hindi and English versions) of the
Ujala Society, Sarva Shiksha Abhiyan Jammu and Kashmir, for the year
2007-2008, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Ujala Society, Sarva Shiksha
Abhiyan Jammu and Kashmir, for the year 2007-2008.

(42) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (41) above.

(Placed in Library, See No.LT 835/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES

(SHRI VINCENT H. PALA): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-

(@ 1) Review by the Government of the working of the U.P. Projects
Corporation Limited, Lucknow, for the year 2005-2006.
(1))  Annual Report of the U.P. Projects Corporation Limited, Lucknow,
for the year 2005-2006, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No.LT 836/15/09)
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(b)

(©)

2)

(1) Review by the Government of the working of the Andhra Pradesh
State Irrigation Development Corporation Limited, Hyderabad, for the year
2006-2007.

(i)  Annual Report of the Andhra Pradesh State Irrigation Development
Corporation Limited, Hyderabad, for the year 2006-2007, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No.LT 837/15/09)

(1) Review by the Government of the working of the Kerala Land
Development Corporation Limited, Thiruvananthapuram, for the year
2004-2005.

(i1) Annual Report of the Kerala Land Development Corporation Limited,
Thiruvananthapuram, for the year 2004-2005, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

Three statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No.LT 838/15/09)
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12.02 hrs.
ANNOUNCEMENT BY THE SPEAKER
Cancellation of Sitting of the House
MADAM SPEAKER: Hon. Members, I have to inform the House that as decided
in the meeting of Business Advisory Committee held on 24 November, 2009, the
sitting of the House fixed for Friday, the 27" November, 2009 may be cancelled

on account of Idu’l Zuha (Bakrid) being celebrated in some parts of the country.

12.02 ' hrs.

FINANCIAL COMMITTEES - A REVIEW
SECRETARY-GENERAL: Madam, I beg to lay on the Table a copy (Hindi and
English versions) of the ‘Financial Committees (2008-09) — A Review’.

(Placed in Library, See No.LT 839/15/09)

12.02 ' hrs.
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
1st Report
SHRI PRABODH PANDA (MIDNAPORE): Madam, I beg to present the First
Report (Hindi and English versions) of the Committee on Private Members’ Bills

and Resolutions.

12.02 % hrs.
COMMITTEE ON WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES
1st Report

SHRI GOBINDA CHANDRA NASKAR (BANGAON): Madam, I beg to present
a copy of the First Report (Hindi and English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes on “Reservation for and
Employment of Scheduled Castes and Scheduled Tribes in Oil and Natural Gas
Corporation Limited (ONGC).”
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12.03 hrs.

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION
Ist Report
SHRI VILAS MUTTEMWAR (NAGPUR): Madam, I beg to present a copy of the
First Report (Hindi and English versions) on action taken by the Government on
the observations/recommendations contained in the Twenty-seventh Report (14"
Lok Sabha) of the Standing Committee on Food, Consumer Affairs and Public
Distribution pertaining to the Ministry of Consumer Affairs, Food and Public

Distribution (Department of Consumer Affairs).

12.03 % hrs.
STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
218™ Report

DA S AWV TG (ANE (JAWRYR): #eled, § #1q e fqom dael e wfifa
P AL NURRTD NefOrd i AT (Fehere) fadad, 2009 ddeft 2189 ufode &
T i (fE=t oI oSl HehvuT) |1 yeel UR &l g
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12.03 V% hrs.

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
35™ to 37™ Reports
DR. TARUN MONDAL (JOYNAGAR): Madam, I beg to lay on the Table a copy
each of the following Action Taken Reports (Hindi and English versions) of the
Standing Committee on Health and Family Welfare:-

(1) Thirty-fifth Report on Action Taken Note (ATN) furnished by the
Department of Health and Family  Welfare on the
recommendations/observations contained in Committee’s Twenty-
seventh Report on Demands for Grants (2008-2009) of the Department;

(2) Thirty-sixth Report on Action Taken Note (ATN) furnished by the
Department of AYUSH on the recommendations/observations contained
in Committee’s Twenty-eighth Report on Demands for Grants (2008-
2009) of the Department; and

(3) Thirty-seventh Report on Action Taken Note (ATN) furnished by the
Department of Health Research on the recommendations/observations
contained in Committee’s Twenty-ninth Report on Demands for Grants

(2008-2009) of the Department.

12.04 hrS.E

BUSINESS ADVISORY COMMITTEE
7th Report

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
present the Seventh Report of the Business Advisory Committee.



K Senapathy
(Fd. by o1)
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12.05 hrs

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE
Situation arising out of shortage of fertilizers and seeds in the Country and
steps taken by the Government in this regard

SHRI BASU DEB ACHARIA (BANKURA): Madam, I call the attention of the
Minister of Chemicals and Fertilizers to the following matter of urgent public
importance and request that he may make a statement thereon:

“Situation arising out of shortage of fertilizers and seeds in the
country and steps taken by the Government in this regard.”

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): Madam, the availability of fertilizers in
the country in the current year is comfortable. During Kharif 2009, sufficient
quantities of fertilizers were made available by the Department in various parts of
the country... (Interruptions)
SHRI BASU DEB ACHARIA : Madam, where is the Cabinet Minister? It is a
very important issue. The Cabinet Minister should remain present in the House
and he should make a statement... (Interruptions)
MADAM SPEAKER: Please take your seat.
... (Interruptions)
SHRI BASU DEB ACHARIA : Madam, it is a very important matter...
(Interruptions)
MADAM SPEAKER: Let the Minister make his statement. Please take your seat.
... (Interruptions)
MADAM SPEAKER: There is a collective responsibility of the Cabinet.
... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, we want the
Cabinet Minister to make the statement... (Inferruptions) Fertilizer is a very

important issue... (Interruptions)
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SHRI ANANTH KUMAR : Therefore, we want the Cabinet Minister to make the
statement... (Interruptions)
MADAM SPEAKER: The Minister is making the statement. Please take your
seat.

... (Interruptions)
SHRI BASU DEB ACHARIA : The Cabinet Minister should come...
(Interruptions)
SHRI ANANTH KUMAR : Why is the Cabinet Minister not present in the
House?... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): There is no rule. They should read
the Rule Book... (Interruptions)
SHRI BASU DEB ACHARIA : On such an important issue, the Cabinet Minister
should be present... (Interruptions)
MADAM SPEAKER: All this will not go on record.

(Interruptions) ... *
MADAM SPEAKER: Shri Acharia and Shri Ananth Kumar Ji, you know about
the collective responsibility of the Cabinet. The Minister is replying.

... (Interruptions)
MADAM SPEAKER: Please take your seats. Let us proceed with the Calling
Attention. It is something very important.

... (Interruptions)
MADAM SPEAKER: Shri Acharia, let us proceed with the Calling Attention.

... (Interruptions)

* Not recorded.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Let the hon. Minister reply to this, please...
(Interruptions)
A& FEEAT : HUAT AT §3 Sy |
.. (o)
e WEeA : Yg (POl BT ggd we@yUl FE gl S A ol BEl U8 dolfded
Regifafaferdt sifs dfde gl w31 A8led WeHT S I 8, 39 WS &l o1 & oY JI TRe
W e 21 37T 39 914 BT FAG HIY ATMh &H Dol A & Aae H 3T a1 B
.. (erTE)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, he is an ex-Minister... (Interruptions) If he challenges your ruling, this is
totally unacceptable.... (Interruptions)
MADAM SPEAKER: Let us proceed. It is something very important. It concerns
the farmers. Hon. Minister, please proceed.
... (Interruptions)

SHRI SRIKANT JENA : The availability of fertilizers in the country in the current
year is comfortable. During Kharif 2009, sufficient quantities of fertilizers were
made available by the Department in various parts of the country. There were no
significant complaints on supply front during Kharif 2009.

The requirement of fertilizers is assessed by the Department of Agriculture
and Cooperation (DAC) at the start of the each agriculture season in consultation
with the State Governments. This year, DAC has assessed a requirement of

fertilizers for Rabi 2009-10 as follows:

UREA - 145.53 LMT
DAP - 57.76 LMT
MOP - 2224 LMT

COMPLEX FERTILIZERS - 40.21 LMT
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The DoF finalized the production and imports of fertilizers with
fertilizer companies for making fertilizers available during Rabi 09-10 as per
requirement well in advance. DoF has also advised all the State Governments to
tie up the supplies of decontrolled fertilizers like DAP, MOP and NPK
with the importers/manufacturers well in advance for Rabi 09-10 through their
State level Marketing agencies like State MARKFED etc. to avoid any shortage.
Many States like Punjab, Haryana, Rajasthan, Andhra Pradesh, Tamil
Nadu, Karnataka, Maharashtra, Chhattisgarh etc. have taken advance action to
tie up supplies of these fertilizers through their State level marketing agencies.
The availability of fertilizers is comfortable in these States. ... (Interruptions)
The States like Bihar, Assam, Jharkhand etc. have not nominated any State level
agency to deal in fertilizers despite repeated requests made by DoF.

The requirement of Urea, DAP, MOP and Complex fertilizers for the
month of October 09 1s assessed as 23.33 LMT, 21.25 LMT, 4.92 LMT and 9.45
LMT respectively. Against this requirement, the availability of urea, DAP, MOP
and Complex Fertilizers during October 09 has been 27.03 LMT, 25.69 LMT (this
includes 14.45 LMT of DAP pre-positioned in Kharif against the requirement of
Rabi 2009-10), 5.31 LMT and 10.44 LMT respectively. As can be seen, the
availability of all fertilizers has been very comfortable during the month of
October 2009.

In the month of November 09, against the requirement of Urea, MOP, DAP
and Complex Fertilizers of 29.70 LMT, 15.80 LMT, 4.62 LMT and 9.27 LMT, the
availability as on 23-11-2009 is 24.85 LMT, 11.7 LMT, 5.16 LMT and 7.80 LMT
respectively.

During November 09, no State except Madhya Pradesh and Rajasthan has
indicated any shortage of urea. The State Governments of Madhya Pradesh and
Rajasthan wanted priority movement of urea to certain Districts immediately and
dispatches of the entire allocated quantities by the companies as per the supply
plan by November end. The Department of Fertilizers has already advised all the

supplying companies to move urea on priority to these two States and ensure
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compliance of supply plan by month end. The availability of MOP and Complex
Fertilizers is comfortable during November 2009. As regards DAP, the States of
Uttar Pradesh, Madhya Pradesh and Bihar have reported shortages. The
Department of Fertilizers is in touch on regular basis with the State Agriculture
Secretaries of these States and is making all efforts to dispatch rakes to the desired
destinations on priority basis to ensure that there is no shortage of DAP in these
StatesE

There is no perceptible shortage of Seeds in the country during Kharif 09
and Rabi 09-10.

Prior to each sowing season, i.e. Kharif and Rabi, Department of
Agriculture & Cooperation organizes Zonal Seeds Review Meeting (ZSRM) with
all State Departments of Agriculture, State Seeds Corporation, National Seeds
Corporation, State Farms Corporation of India, Indian Council of Agricultural
Research and representatives of private sector seed companies (National Seeds
Association of India) to assess the crop-wise requirement and availability of
certified/quality seeds in States and to facilitate advance tie-up arrangements for
meeting shortages, if any.

ZSRM for Rabi 2009-10 was organized in August/September, 2009 to
assess requirement and availability of certified/quality seeds for the country. The
outcome of ZSRM reveals that at National level there is no overall shortage of
certified/quality seeds for Rabi 2009-10. At all India level 153.21 lakh quintals of
certified/quality seed is available as against the requirement of 138.15 lakh
quintals indicated by the States. Adequate seed is available at start of Rabi 2009-
10 with surplus of 15.06 lakh quintals. However, at National level minor shortages
have been indicated in case of Lentil (2519 quintals) and Linseeds (2241 quintals).
This shortage will be met from farm saved seeds or seeds procured locally or
States will shift to alternative crops. Regional shortages pointed out by specific
States were tied-up with seed producing agencies.

MADAM SPEAKER: Now, Shri Basu Deb Acharia, please make your

submission.
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... (Interruptions)
MADAM SPEAKER: Please sit down.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what Shri Basu Deb
Acharia says.

(Interruptions) ... *
SHRI BASU DEB ACHARIA : The Statement made by the hon. Minister has
shown that the situation is quite comfortable in regard to fertilizer, urea, DAP,
MOP and complex fertilizer as well as in regard to the availability of certified
seeds. But the ground reality is quite contrary to what the Minister of State in the
Ministry of Chemicals and Fertilizers has stated in his Statement.

Madam, I have the State-wise figures in respect of the availability of urea
for the last one year. In Chhattisgarh, there is a wide variation between the
requirement and the availability of urea. In the case of Haryana also, there is a
wide variation between the requirement and the availability of urea; there is a
shortfall. In J&K also, where the requirement is not so much, there is a huge
shortfall. Then, I come to Jharkhand, Karnataka, Madhya Pradesh, Uttar Pradesh
and West Bengal. These are the major States. I have mentioned about Bihar.

In this Statement, the Minister has stated that the availability is more than
the requirement. Fertilizer is not reaching the farmers. Fertilizer is there but it is
being sold at a double the price. The farmers have to pay much more for one bag
of fertilizer. That is the ground reality in a number of States.

When DAP is required during potato-sowing season, it is not made
available to the farmers. DAP is not used when it is required. Madam, when DAP
is available more than the requirement and it is not made available to the farmers,
then how will the farmers be benefited? E

The per head consumption of fertilizers or the per acre consumption of

* Not recorded.


LH
d. by r1 


25.11.2009 55

fertilizers in our country is much less than the consumption in other developed
countries. Although there has been an increase in the production of urea, DAP and
other fertilisers during the last 62 years from 0.3 metric tonnes to 53 million
tonnes, still we are to import urea.

Last year, the total production of urea in our country was 108.70 lakh
tonnes and the production of phosphate was 34.64 lakh tonnes whereas during the
same period we imported 56.66 lakh tonnes of urea, 66.31 lakh tonnes of DAP and
43.66 lakh tonnes of MOP by spending thousands and thousands crores of rupees.

Madam, the Durgapur unit is closed in the year 2002. How can the farmers
of West Bengal get fertilizers? Hundred per cent fertilizers, which are being used
in West Bengal is imported... (Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): What about Haldia?

SHRI BASU DEB ACHARIA : Haldia Fertilizer unit was not commissioned at
all... (Interruptions) Hindustan Fertilizer Corporation was not a State Public
Sector Undertaking... (Interruptions)

MADAM SPEAKER: Mr. Basu Deb Acharia, please address the Chair.

SHRI BASU DEB ACHARIA : Madam, during the National Democratic Alliance
regime, seven urea manufacturing units starting from the Gorakhpur unit were
closed. At that time, Trinamool Congress was the ally of the NDA...
(Interruptions) Gorakhpur unit, which was one of the units of the Fertilizer
Corporation of India was closed in 1998. Then, only urea manufacturing unit of
Bihar, which is the Barauni unit, was closed in 2002. Dr. Raghuvansh Prasad
Singh is sitting here. He knows it. Myself and Dr. Raghuvansh Prasad Singh
went to the then Prime Minister Shri Atal Bihari Vajpayeeji to plead before him
that at least one urea manufacturing unit should be there in the State of Bihar.

Similarly, the Durgapur unit of the Hindustan Fertilizer Corporation was
closed in 2002. Then, the Haldia unit; Talchar unit of Orissa, which was one of
the coal based fertilizer units of the Fertilizer Corporation of India, and the
Ramagundam unit, which was also a coal based fertilizer unit of the Fertilizer

Corporation of India in Andhra Pradesh were closed. So, in all, seven units of the
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Fertilizer Corporation of India and the Hindustan Fertilizer Corporation were
closed. E

What we were told at that point of time was that there was no gap in
demand and supply. At that point of time, we produced what we required and
because of that seven units were closed. What is the situation today? We have to
import 56.63 lakh tonnes of Urea, 66.31 lakh tonnes of DAP and 43.66 lakh tonnes
of MOP.

The first United Progressive Alliance, not the second one, decided to
reopen these fertilizer units in principle in 2007 but no action has yet been taken.
As there is a huge shortage and because of delayed monsoon, the farmers could
not cultivate more than 10 lakh hectares of our cultivable land. There is no sowing
in almost 10 lakh hectares of cultivable land. In Kharif, the Minister has admitted
while replying to a question that there will be less production of Kharif crop.

Last year, the total food production was 232 million tonnes. This year, it
will be almost 200 million tonnes which is 32 million tonnes less than what our
Agriculture Department is expecting. Their assessment is like that. So, there is a
need to compensate the loss of Kharif season. There is a need for increasing the
production of Rabi crop. I would like to know from the Minister what steps he is
going to take in order to bridge the gap, in order to compensate in Rabi season and
to provide for the DAP which is required now. The farmers of West Bengal are
asking for DAP. Now, one rack will come from Kandla Port of Gujarat because
100 per cent is imported as we have closed down all the seven fertilizer units and
also one unit in the private sector, that is, Duncan of Kanpur.

MADAM SPEAKER: Please frame your question.

SHRI BASU DEB ACHARIA : This unit has been closed for the last five years.
3t STefReT Ta (QARATS): 37eel ARGy, #XT WiSc 3iih 3MTeX Bl

JNTET HENGAT : 3TH WIEC AT 3R B & 99 & q8d 27

2 STl O ¢ § M 197 & 3T Wige i 37Te} IOl dredl g

o ST AT : 3fe HEIG], AP T Wise 3w 3me} el Under what rule?
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SHRI JAGDAMBIKA PAL : “A member may, with the previous permission of
the Speaker, call the attention of a Minister to any matter of urgent public
importance and the Minister may make a brief statement or ask for time to make a
statement at a later hour or date:

Provided that no member shall give more than two such notices for any one
sitting.”

ST 3T SH@T WA S &
“There shall be no debate on such statement at the time it is made but each
member in whose name the item stands in the list of business may, with the
permission of the Speaker, ask a clarificatory question and the Minister shall reply
at the end to all such questions.”
# a¥gqa ST : MU Y AR 2. (Fam)
2 STEfET Ot ¢ H AU HEH { ST dTed g b UeH Yol © A1 f$de 27, ([adm)
S WEISAT © I AT Sfl, AT &3 S8y

... (Fagm)

2 STTER®T O ¢ H AU AT | FARAT BT YT I3 2 ... (aur)
319 3MMY SHH HUAT FAARAT Y =12 g1 @Ig # W gl 1 9 SR # Jre & oy
e faam o, <fp 84 i &1 |l 8l e ... (raer)
S WA © d dIcT %@ © dl AT &3 sy

. (arE)
St TEfR®T U @ TR 31T 39 W f¥9e & &7 AT § <& € @1 § arean g 5 g of
AT & ARG, P A7 W e SR SR # dlem & foy Aifes far on afts g1 arer
Wwﬁmlmaﬁwwmw USSH &Y T 1| T 39 W fde 8
FHal § I S FaATd FeRIBTs B & (Y FelIfhdes FagdT g8l o Fdhdl 27 39 W A
3MMIHT IIRAT TTedl gl ... (Fqer)

exeT wEeAt ¢ U 2 O S UM ga BT B, S oY & fAee &l e fear ST B
S 99T H 98 AUAT U YO | qGad SN, 319 3MUPl FHI AW Bl & B

... (cgagm)
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2 STefe o ¢ Y g4 1 39 vy R are & foy aeled @il 781 < <dl?
()
A&l HESAT : Y 93 sy |

.. (eraE)
SHRI BASU DEB ACHARIA : I am asking the question.... (Interruptions)
MADAM SPEAKER: Please sit down. There is no debate taking place. 39 favg
DIy fSdT T B W& 2l TS Pl ACTA & 3R O qRe A BT =A1BY, 94 & & @M 8
TIad Sfl, 31 3T 37U a7 FHE HIfog| Do not prolong, ask your question.

.. (erTE)
SHRI BASU DEB ACHARIA : The Hon. Minister has stated that fertilizer is
available. But the availability of fertilizer will not solve the problem of farmers
unless farmers get the fertilizer at subsidized rates. Farmers are not getting it.

He has mentioned about only three States. I can mention about more than
three States. There are major States like Madhya Pradesh, Uttar Pradesh, Bihar
and West Bengal where every year the consumption of fertilizer is increasing.
MADAM SPEAKER: Basu Deb Achariaji, please conclude.

SHRI BASU DEB ACHARIA : I would like to know what measures the Minister
of State for Fertilizer will take immediately. It has to be taken immediately. It
cannot be delayed. Farmers cannot wait for one month to get DAP. They need
DAP immediately. But it is not made available to the farmer. I do not know where
it is made available. What the Minister has stated is ...

MADAM SPEAKER: Please conclude.

SHRI BASU DEB ACHARIA : In order to reduce the import of Urea, DAP and
MOP, what has been decided by the UPA Government in its earlier incarnation
was that all the closed fertilizer units starting from Gorakpur to Ramagundam,
seven units, will be revived. I would like to know whether Government will take
steps to revive and restart production in those units, so that the import of DAP,
Urea and MOP can be reduced substantially. I have also mentioned about Barauni

in Bihar.
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Then we revert to the availability of seeds. He has mentioned about the
certified seeds. What about foundation seeds?
2 Jomrew Rig area (AAg):  o1eder #eledl, 31U I7¢ dlel Qifoiy| I8 A1 is a1 T8l g
& S8 w8 faan, @1 A Il do7 @ oY ®E faanl oy S e d A & oy b
AR .. (crasm)
MADAM SPEAKER: You have touched all the points. Basu Deb Achariaji,
please address the Chair. Now please conclude.
SHRI BASU DEB ACHARIA: There is a shortage of foundation seeds
everywhere. 25 per cent production depends on quality seeds, certified seeds,
foundation seeds. But seeds are not being made available. In order to increase
Rabi production, whether they will supply all types of seeds, both certified as well
as foundation seeds, so that farmers can get the seeds and the production can be
increased ... (Interruptions)
& WRIGAT © I Sfl, 379 AT YA A FA DI | AT T U8 o, sy 3@
39 95 S8 |

.. (o)

Y AEIGAT :  9Gad Ofl, PHUAT AT AUAT R TS0 B | W A Sil, AF M9
qifery |

.. (eraE)
AL TRISAT : AT SN, 379 3T of W 9Tl 2 8, a8 Rpre H 81 WA 319 96 SrsY |
Thank you so much.
L(FagE) Lk
SHRI B. MAHTAB (CUTTACK): Madam Speaker, thank you very much for
allowing me to participate and put certain questions regarding this Calling
Attention relating to the situation arising out of shortage of fertilizers and seeds in
the country and steps the Government intends to take in this regard. I would put
my question on a different perspective relating to the same Calling Attention. The

intention of India’s fertilizer subsidy scheme is basically two-fold; firstly to ensure

* Not recorded.
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availability of fertilizers at an affordable price to the farmers, and secondly to
promote balanced fertilizer application, farm productivity and food security.E

We are aware of the fact and that is why we have moved this Calling
Attention Motion. I want to know whether subsidy outflow on account of
phosphorous and potassium fertiliser for the year 2008-2009 went up to Rs. 57,618
crore from Rs. 15,290 crore in 2007-2008. I want to know whether this is 265 per
cent increase in subsidy without enabling any substantial increase in food grains
production which has been static in the range of 220 million tonnes for the past
three years. I want to know whether being a major importer of fertiliser and
intermediates we are not in a position to dictate terms in fixing global prices.

What steps the Government is taking for fixing the import price for
fertilisers? I want to know whether the Government is going to fix the subsidy
outflow and not leave it to the markets to decide? Is it true?

MADAM SPEAKER : Shri Mahtab, you also know; you have to ask one
clarificatory question. Please concentrate on that.
SHRI B. MAHTAB : Yes, Madam. I will ask on shortage of fertilizers.

I want to know whether the Board for Construction of Public Sector
Enterprises has proposed to the Government a revival of five-six fertiliser units
with an investment of more than Rs. 50,000 crore. Is it true that the proposed
revival of the units will be done by the Government funding mainly from revenue
raised from ongoing disinvestment drive and what about Talcher Fertiliser Plant?
Is it true that the Government has been increasing fertiliser subsidy for farmers
thus inflating the import bill?

I want to know whether 88 per cent of the increase in subsidy has been due
to sharp increase in international prices. Is it only 12 per cent increase in the past
five years attributed to the increase in consumption of fertilisers? I would like to
know about the reform agenda that the fertiliser department is working upon — are
you going to shift from the cost plus subsidy system to a nutrient-based subsidy

system?
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As on today the use of balanced fertilisers had been stifled as only select
products were subsidised and other fertilisers received no subsidy? Are you going
to free MRPs from Government control? In this year’s Budget speech the Finance
Minister had signalled to move towards direct transfer of subsidy to farmers. What
steps are being taken in this regard? Thank you.
3t Yo PAR (HIPREY): ey WEGdl, SUY Y ¥ ¥ JaNd Ud Il Bl HHI W
SN TR R dlei b1 JaqeR &), swe fog § syt smvr gl

I 39D aN A 3 YT A IR FAeAE SN 7 U IR W 8, b YDA H
A T U2 JO AT 3R AGT Pl AT BAT TST| B WRBR AR D] aRER Q6] BRR <l &
o5 o2l 1 et SR fAa—or yomell # QAN B ® HRU g8 W [GaR gHifad g 8, Safd
SN Al 2, I8 99 AR ¥ A &l § dea 9 & @i wWR | @E & myfd
gRfFad & & fog ame & golrs & oy, ae & iy o IR afRst § 9 Sa]
WIE @dh odel W Sudel & qrgt|

STEl @ dIS DI I g, T Hed HRUNYA 3R IR Yow it o 7 9 I ot
HH 21 ST 3T R W 7 T, fp g8t W FeiRka 9@ ) T SR $i-in e W diw
%Wﬁﬁw%lﬁﬂmﬁﬁaﬁmwﬁmwglﬁ%mﬁméﬁ
S HRIAT 7T, AN 440 $UY & A&l H fHami § 550 $UY a9 fHy QI 519 97 39 W
sffesrae fHaT @ 100-100 UV a9 fhU 0| 3ue dedrse W ARA Gfffd gRr Sueter
PR Pl 919 el B, 98 Yb A a1 2] AT e G BrRwe & FRET |ffd g
U & IR § Gell B @ § 5 I get A arftl 78 a9 9 2 5 g9
T eI g 391 & SfeR St 1 oMenRa WiEamgoR B, a8 oMU 2.1 s Hifgdm e 31
g, U8 o 91d 2| offhT X I B 3R 60 TR WFHaS A WR MR ARG Bl ITEH
BT § Y8l W T AT B R H DB AT 8, oAfb § AT Yo IR T« S qR H 3ATIehT
ST ATHNT HRAT AT T8 W A @ Hfeep e b1 sraggehar ATl I+ 3,82,000 T
HTe SUT BNs, o W 781 W fhoota 2l fham Sar & @ S onfedt fierdt € ok arfow
S R W T8 e URil 8, WP SIYU BT | ST 31T A0 IR H W BEl © [ Sl B
ST SR USY H 78 § SV 89 9 a9y iR WX o3| oMY= Ugal & 31U+ Siard |
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B foar fo @ <9 & siex Rl darasHs g1 # wear arsdl g {6 g8 9w &l § =g b
fFaMI BT WE R WY A o A8y, d9 fFaM Iaed ax urgn| [JeR, sIRds, o/
H IRD D WHRN fIaver goieiist e € g a8l @il g1 dfdhT SR uew § wehr
ARATAT & HEAH | MY WIS < X8 | S H U8 AT § 6 AR AeDpR Ay fearferar
g, T8 P IR Ggs Tol ¢l fHar Fofl geMi ¥ W) a8, @ WD ot B TR
TE! Y&l YD IR B Sl MR SHIEAT &, § AR [ I gASiad B b g 3T
50,000 RIS BUY DI ST M Y& B, A 9 1] 8 b 3R Al Pl @ie el Fab |
ST § ITeld 3Theld IR o) AT &I d1d 30T el 8, 39 (IR T g1 TS| 3
qrel qHY H & B B W G, TS T W 3HBT AT R TS, 3R [HAMI Bl Al

Jo W WIS AT T8l BIs TS|

JeAE WRGAT: 3T AT (T I TG By | 37T S WEIHRO AR 8, SFD IR H I U8
PR (AT qTT FHTE PN

2 diors AR : IR YS¥ WBR 7 5 4 48 ARG HIfeh ST DI AN B oA, AT 30 A
HAifeer e gRa, 12 g MAfew e S 3R 4.5 @ Hifigsd e Yadies Bl @Ie Bl Fawell
BRIS ol BT §9D Frace I ATUBT @1 IS, AT Bl FRRFT B 57l {6 157 @t
AT & AU H 3T AMYRT FR W § A e, 9 AR 89 P B G| S8t ad St @t
fhoota @I a1d MU HEl 8, 39 9T X HY gaTs o AT W ¥ R e we & fog o=
R ACH @ Tl THD TacE TR B HIANOR 8 & 5l 39 aIN H da W By AL
G | Bl AT A Y B AT UR WG 9ol O &1 &1 SR Yoo § =0e qurel 8 Al
JATGE I8l W WK o & 8 IR TP Gd HIAEOR dAT IRAOMN B 8§l 399 <9 |
TlhoaRel ShIgASl MY, T AT I Biepx dAradl MATT B, S 4T g a8 I HI I
&1 3 ISR W ArS g

A& FRIGAT: 37T Y OBR U a1 FHTG BN

£ dels AR @ A O T9H e U ¢ 8, # = 43 Sl ShT APRIAD Sfard < | R
X H 3 GHY AP AR SIWU DI S HHT 8, g8 X B DI a1d bl | T AT BT A0
Soord a1 8, It qH: RUIC #¢ 3R 98] Wie edl dRIV| Wig bl [JaRr Jorell !

AT Yge Tl ©, A AU WHR HIH A [ ehR (9T o WD 39 WMl b

IR BRI, J9 SR fhar b1 T3 R @i el iR A gererd el &t &1 B
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B Al A AR AR g, g8 W @ B Wl 31 qdl @ A1 H (U 1 qHG BRal g
3MU 1 dter &1 99y faan, I9a foly s agd-agd urucquE
3 ATl VS (AETS):  HBIGH], AT IR TP IR TR AT H Wi Bl HH & RO,
T T SR A ARG & SR @G I HAd Y9Iad g8 ¢l Th SHIg off 6 & &
B e B W AR R $ AU AT S qab | dfh g I8 & b wel W We
U T 8 3R Sl & I8 i H Qb I 8 WHN sfibel W Al 3R MY &4 « v 37
IRg T ST P TRRG § AT AR U 19.51 @ T Wi f| A B @R b gBA
SIUd B SRd Bl & fhaHt 8 SiTE gars 8 T ® SR SIvdl Sueie el g% § ddcar |
TR & d19 § SHD! SRd A9 ST1ET Bl 8§ SR 391 99 9ok ¥ I8 TRE ©

3l AX qd-goT HE ® o [ Sl HAT & 98 A1 § & ofhd Ol Sud ® Iqe! W
WIS GO Il H B R § 3R SW A Bg WHR AR 7 8 AT DR A I & 8
SMRER fHAT R Y, IFDH! IUGH &HAT Tl ol & 2l I8l R AT Y #31 St Hig
TE 8, B oM WDHR [HAT A1 {6 WE BT HH Bl el A Sfeal QR B | oAfpe 3
SIFIHYU & HIH ¥ S© I8 9] © b A PHH DI dY d [ B, Al 98 Ig T8l o
IRAT 3R AR f&T a1g Wt firar @1 Iwat smawdar @t gfit B Fadt ® dfe Siedt gars &
g el el O SR S SAEH BT ofed § 98 b U 3R SHD BRI FEs AR 93
S| S e aaR MaiRa &=l © 98 39 99 99l 4 IS g e ©l

BH TRE-0RE @ TU FEN T Bl TRE &F S 2 & AP 9l eI~ AN IR
e & 99D o Sl 3adeh I & S© M & [T WY a1 iy gavell 87 g
IS § 9 o € AT TE AW 87 AT HAT S BT garn ann P SMRaR ar A ©
I §9 WIS D1 BHI DI R AT T G| B4 Ha db A W [HR B, AR (BT
SAB-HIBIC I e b S[EIAT W7 Sl 379 A1 4 QT 99 &, 330 87 fharmi &1 Sodt
IUAH BRI © dlich gaTs 81 b | &I BTAd droll bl gl ... (FdEr)
2 9. oA wie (A): S fFAMI BT oY 989 $9 IR & 2. (FaEm)
a1 Rig dtem (aRR): S & fHaml § B8 Aded T8 21 Y = St 7't Jigg
B a1 ferar gt (egaer)
LG HEGAT : AT 46 S8y | fHFAMl | [T g1l AMA &, 394 961 Ad SIferd|
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2 TSN TUSH @ AT AT G I AlbSl Dl Teld WA BRAT AEd & Al WRDR Dl
TWE ¥ U R W El oS At smavgdar € A Wik SuAe T8 gl R A 0e
U TeTd Hel ATEd &1 371 SHIE-S1Tg dISii BT 3d 8, Eﬂﬁﬂ%’fﬁﬂ@%‘l@ﬂ‘eﬂaﬁa
frwE @ odw H fra w ST Fferd dd T8 B @ B Bha W SHDT IR
GUMId TSH dTell 21 3R 8H WA 8l §Y, 1 @ 4@ 9 AN 9@ AR S | I &
IUTeT TE BRN, 99 g9 fISe A TS B A HYAl, 99 AN dedt g5 srferdawen Auid
T PR I8 QM| H iy fae w1 Aredr g P oy @R @ ey § 6 e
ITRE A 9l B Wb, WE DI ITAL BT

e TR : 37 HAMHIY HAT Off IR |

. (e
ST, Ygae v Rig (demett): Feied, 9N o¥ W gEIhR w491 gl Bl

.. (e
A& WHGAT : 3T HUAT 96 SMY, T 89 $B Pl

.. (e
SHRI J.M. AARON RASHID : About Rs.30,000 crore subsidies has been given
to the State Governments... (Interruptions)
& WA © MY A ALY

.. (e
MADAM SPEAKER: Nothing will go on record except what Shri Lalji Tandon
has said.

(Interruptions) ... *

£ ot Rig (Ja): HEIdl, PUAT g9 U e dle &1 |l Qg ... (@rgem)
A& HEGAT : BH U DY 3MTYD] A BT HIDT < Ahdl &l ATYDT W ATH 2 6 ey
yeara # fede & Bkt 21 193 & ofdia fede Bt € a1 9T &1 & &k Wt IRy 21 R
3T Afeq <7, A1 89 f¥de B offl 3R Gl W SHH 3T of qeobdl &, lfeh earehy ol
# FRMgER f$de T8l 81 Gl 21 7Y o 39 8 QY| g3t ATqH © & oy a) dnT g9

* Not recorded.
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fawg o= f&f4d § 3R oMy 3rq Geia e H @1 @red &l g Aifed Sy, 89 39 W 989

HRAT o, Afhe 50 THY LB IR R fSde HRamr G9a Tl g

.. (o)
ST, ¥ wwre g #7eled], oifh Uoh-Usd |ardl qud @ gorod a2l (9ET)
MADAM SPEAKER: Please sit down. 3 #=1 St &1 SR JHT|

.. (e
SHRI SRIKANT JENA: Thank you Madam Speaker. I am thankful to Shri Basu
Deb Achariaji and other Members those who have raised this important issue
today. ...(sgaem)
ST, ¥gae wwre Rig (Aemett): w30 S 9 Wi Y ard god, a1 SR <

.. (e
Mamm:ﬁmmmwﬁglm%ﬁsﬁﬁwéﬁﬁmg

()
A sfiwiad o1 BIEASSR BT WP I8 TS 984 o AedqUl Je ©l... (Fraum)
2t Torer R ¢ A w9 WY b Ao H W Sfarg =redn gl... (@)
2 sftepia S @ #e Yo BT oA W A < Il H SRR UeT, W 9ey . (JFaeT)

3T g1 ArsT g9 a1 <oy | Please let me respond to the debate. I will give answers

to all your questions. T <&l BT g l... (@19em™)

e WESA ¢ HAl G Ofl, 39 qIAY|
. (o)
JEE ARIGAT : 3T ST il BT AIHT Al QITorg |
. (o)
£ sftepia ST @ 31T ATST G ATy | g JfSy ... (Fa9) 3179 3R &l Godl dl # a1
B! (FIYT)
A& WEGAT : AT FAT HBIGT B I Al MY FA A | MY I8 13T

... (cTaeT)
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MADAM SPEAKER: Only what the Minister will say will go on record.
(Interruptions) ... *

S HIISA : HUAN 3T WG 46 S18Y| SAB! a1 Al G oy by Gdrd § St
9 8 S @ QIER 1 MY HUT B HAl AEGT W HEAT 918 W §, SAdl 9 d M9
G gl

()

3ezET HRIGT ; MY ITd! 91 B ¥ 71 5y I R Tt e ® €2 99 98 B Fedl
9 39 gfou fb I-F A TE el | Ugel MU Il ard G el |

()
3t il 9T ¢ 31T 48 SIS 39 A a7 a1 U8t G ilforg|
T AR : o freud fl, 39 95 SeUl

()
ST, Ygaw ywre R ¢ sreer weledn, o¥ H Bl B g9 984 Su iy ol A agd uvw
g1... (cgaem)
SHRI SRIKANT JENA: I will answer all the points raised in the House. 37 gfig
T 3T H#A B gD ©, AW FT A GR F 9 I8 B ... (FaEm)
& HEIGA & 37U HUAT IfST| IAH! a1 A Ao | gIe JA1E Sfl, A Ugel IDh! a1
G Y| ST gaaed G aiforg| fR ST BIE TaRTSl 8l, Dls SMYDHI TCIHRUT 8, I9
Y 9T HRYIAT| 37T 98 S8V

()

e HEeAT : RIU, - S U €, I9h! ABIY 8, I FahT T FHIEH HRT|

... (cgayT)

3 siepid O ¢ #ed, # SR Sra1g gl [ am prepared to give you all the answers.

... (Interruptions)

* Not recorded.
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JeAE WA : ATD] S© Y1 © & & G 8?7 I8 g qa1 SV 39 Agaaqol fawg w
MU HA AEIGH HI a1 G- & AT T8 G &, T8 o a1 QY| 3R T A1 & a1 a8
ff 31 Toee qa1 QY1 3maeT AT ® A1 TE g /2

()

13.00 hrs.

A& WHGAT : IMYD! HA S Bl I1d AN & AT T2 I§ W 187/
... (cgaEr)

A& HEIGHAT : R 1A Gl © Al §6 S18Y| 3a Ae@yyl vy & Hae § IR Ga1 & AT
TE A B7?
. ()
JTET HEIGAT : 37T 98 SV | AT HAT ST Pl qrer Q|
. ()
ST WEIGAT : 37T I[UAT R TS HIFQ T AT H3T S qreid |

... (c@agm)
TeAE HESAT : YA YIS Sff, § WS I g (P 3MUP! qgd qAbellB € oAfeb My HAT S
DI gaId G AN | A HUT B 98 1Y

. ()
JreAE WENGAT : BH AN 2 © [ AU Wad! fPAM & IR A fhe qpe® Bl

. ()
A& ARG : § ST TS § MU 3fSR Sl dHelih & IS HRUT YAl 81 6T § b M7
A S b1 qrd WG g

.. (orTE)
SHRI SRIKANT JENA: Thank you very much, Madam Speaker.

(Interruptions) Please listen to my reply, hon. Members. I will answer to all of
your concerns in every respect. Shri Basu Deb Babu has raised three major issues

— firstly, availability of fertilizers in different parts of the country and in different
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States; secondly, there is a shortage of fertilizers, about which I have already made
a statement, and I would give a detailed picture of the availability of fertilizers in
different parts of the country. I am responding to you. ... (Interruptions) Thirdly,
the closure of the units and its revival package. These are the three major issues
which have been raised. ... (Interruptions) Let me complete first. You can
supplement later. ... (Interruptions) Shri Shailendra ji, I am very thankful to you
that as you know, most of these fertilizers — if you see the records — the
requirements given to us by the State Governments through Department of
Agriculture to the Ministry of Fertilizers and on the basis of that, whatever was
your requirement in every State in terms of the requirement and availability, |
would say that availability is more than the requirement. I will give the certificate
of different State Governments, which I can place it, if you want.
(Interruptions) Please listen to me. Let me complete. ... (Interruptions)
MADAM SPEAKER: This will not go on record. Except the Minister’s
statement, nothing will go on record.
(Interruptions) ... *

£ sl ST SR oMY & G <l B9 9T HA 2. (FFHH) A9 BAN A1 G
AT L. (@) T8 31 37T+ 910 Helie R o QIfrg ... (F1aem)
S WEISAT © 37T 46 WIgV| Ul Swo 3TTH! a1 & R o1 Iy |

.. (eraE)
e WIS : MY R ™ W 8 TP 3MY §6 gy

.. (eraE)
LAY TS : HA Sfl, MY Iy

.. (eraE)
SHRI SRIKANT JENA: Let me start from Uttar Pradesh. ... (Interruptions)
MADAM SPEAKER: Hon. Minister, please continue.

... (Interruptions)

SHRI SRIKANT JENA: The availability of.... ... (Interruptions)

* Not recorded.
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MADAM SPEAKER: Hon. Minister, please address the Chair and continue.
... (Interruptions)

SHRI SRIKANT JENA: Madam, as you know, the Fertilizer Control Order is
very specific. The duty of the Government of India is to make available the
subsidized fertilizers at the district points of each State as per the requirement
placed in advance by the State Government through the Agriculture Ministry and
on the basis of that, we make available fertilizer to the district points as per their
requirement. Whether it is urea or DAP or complex fertilizers, we always give it
at the district points as per the supply plan of different State Governments. ...

(Interruptions) E

[ am coming to that issue.
Here], § YAl & IN H I 9 R@81 g1 a9 2009-10 H SR Yo H IRAT B
RearRAT 33 oRg Hifgs e off 3R 841 30.73 @@ Hifgeh 1 JRAT srdcidd HRAT

gl..(@au™) This was certified by the Agriculture Department of the U.P.

Government.

HeIedl, 30.73 o Hifwh < S gdHl ol S A dadl 24.45 AG Hifed < IRAT
T 83N &l ... (7aEm)
MADAM SPEAKER: Please address the Chair.

.. (eraE)

it sftaia ST @ W 99 G ATl 87 ATl deT 91 w 9 6 LUl 3 Rearric 2
# gar 381 g b gRar 4 diem 781 21 SLudl. & Rearrde ot 81 ... (eraur)
MADAM SPEAKER: Only the hon. Minister’s statement will go on record.

... (cgagm)
#t sl ST ¢ orede Weredl, H W B R W Il Ja1 @1 gl fER & N H e A

JATS | .. (Fag) 8a Y1 BT 13 @ Hfeh e 7 ¥ 12.29 A HIfgh e Iy

PRI 8 3R T TR T B H Aq 37T a1t 21 ... (Faue) TS e O 9 | qde §
... (cTagm)
LAY WEIGAT : 37T &3 SA18Y| AT ABIGA DI STYAT HIYU[ YRT B Qg |

... (c@agm)
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e TR : HUAT AU S V|

2 a1 R dite™ @ sreme HEledT, STR UeW # 99 A AN WRPR 3MTs 2 ... (Fagm)

AN dios PAR : feel Heledl, AT IR YT ARPR 1 M P e a1 8, ar ... (Faem)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *
SHRI SRIKANT JENA: As per the Fertilizer Control Order, the State
Governments are supposed to monitor and distribute fertilizer inside the State. If
there 1s any black-marketing, under the Essential Commodities Act, they can
arrest, and prosecute; we have been writing to the Chief Secretary of Uttar Pradesh
also, to please take immediate action on this. But smuggling is taking place; we
have written to the State Governments.

I am not politicizing this issue; I am only stating the facts before the august
House so that the hon. Members can really know what is the scenario. In 2008-09,
there was a good rainfall. In spite of the bad monsoon in 2009-10, we have
supplied more fertilizer than what was the case in 2008-09. If the hon. Members
understand, they could ask the State Governments as to where it has gone, when it
was made available, and why they did not take action, why the Agriculture
Ministry did not take any action. That is my point.

Last year, 2008-09, the total subsidy package was Rs.1,17,000 crore; this
year, in 2009-10, the subsidy bill may even cross Rs.70,000 crore. If anybody asks
this question as to why it was high last year, it is because of the international price;
we are importing it and it was on a higher side. This year, the international prices
of different fertilizers have gone down, but the quantity has not gone down. As per
the requirement, we have supplied, and more than that also.

The only problem is that the small States like Punjab and other States like

Mabharashtra, through their cooperative societies, are pre-positioning their

" ¥ Not recorded.
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fertilizer, keeping in view that in rabi, this requirement will be immediately
supplied to the farmers; it is because the cooperative organizations in those States
are really in operation, whereas in Uttar Pradesh, I am sorry to say this; I do not
want to make any comment; but something has to be done. We have supplied, but
that is not going to the farmers. That is the whole problem. Let me complete.

it et g dte™ : #@ee, Rra Wi I8 9 @ 7S €, 98 99 q9idl TS 8, fpd ol gArd
fSHle 8, S¥ &x gRI QX1 &l fhan S <&l &l ... (9er)

e TR : Y HUAT 6 WV |

.. (erTE)
et AEEA : WAl AEIeT & ifaRad feft oft W e @1 wiwur Repfs W & Smgm |
.. (orTE)
MADAM SPEAKER: Only the Minister’s statement will go on record.
(Interruptions) ...*

SHRI SRIKANT JENA: So far as West Bengal is concerned... (Interruptions)
el HENSAT : 3T §3 Y |

... (caaym)
e ARG © MY 46 S| H31 Sft 1 Y| 1yl qa1 B 6

.. (orET)
MADAM SPEAKER: Please address the Chair and continue making your
statement.

SHRI SRIKANT JENA: Let me now come to West Bengal. In West Bengal the
requirement of Urea in 2009-10 was 7,16,000 MT.... (Interruptions)
N FEGHT : 3T FHUAT 96 A | M7 W 95 S8 |

... (gEr)
& HEIGT : 37T 96 S| MY 19 ¥ 9gd ddt 8 &l oMy 99 # A qifery| Jgh fpami
& & @1 91d 21 @ §l 7MY 1§ 3 7q qrferd |

... (cgaygm™)

* Not recorded.
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3rezeT WG : MY 93 Wy | fram & fRa @t 99 & & 7

.. (orTE)
SHRI SRIKANT JENA: In West Bengal the requirement of Urea fertilizer was
7,16,000 MT and the availability was 6.75 LMT. There is a surplus of fertilizer in
West Bengal also. So far as DAP is concerned, its requirement was 3.07 LMT...
(Interruptions)
JTe&T HENSAT : 3T §3 Y |

()
MADAM SPEAKER: Mr. Minister, you may continue.
SHRISRIKANT JENA: The requirement of DAP in West Bengal was 3.07 LMT
and the supply position is 3.10 LMT. There is a surplus.
& HEIGAT © 37T I8 T AR #A! ABIGY BT JAA|

.. (eraE)
A& HESAT : 3T 93 8| 3G 3T Afery |

.. (eraE)
A TR AT DY BN
SHRI SRIKANT JENA: Let me place the facts with regard to West Bengal before
the House. The requirement of DAP in West Bengal was 3.07 lakh MT and the
supply position is 3.10 lakh MT.... (Interruptions)
MADAM SPEAKER: You may continue with your statement.
SHRI SRIKANT JENA: Madam, the total scenario of fertilizer in the country is
actually satisfactory. I would request the hon. Members if they have shortage of
any fertilizer anywhere in their parliamentary constituencies... (Interruptions)
There is absolutely no shortage of fertilizers, including DAP, in the country. A

special care is taken... (Interruptions)
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With these words I assure this august House that there will be absolutely no
problem so far as the availability of fertilizer is concerned.
(Placed in Library See No.LT 840/15/09)
MADAM SPEAKER: The House stands adjourned to meet at 2.30 p.m.
13.14 hrs

The Lok Sabha then adjourned for Lunch till thirty minutes
past Fourteen of the Clock.E


Rep133_3
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14.30 hrs

The Lok Sabha re-assembled after Lunch at thirty minutes past
Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: The House will now take up Matters under Rule 377.
Shri P. Viswanathan.
SHRI P. VISWANATHAN (KANCHEEPURAM): Mr. Deputy-Speaker Sir, I

would like to raise an important matter under Rule 377.... (Interruptions)

JuTeHeT RIS © Sl U+ AT g, S« @ ufev! feea wa sarsv|

... (Interruptions)
MR. DEPUTY-SPEAKER: Only the approved text will go on record. Do not
read other than the approved text.

(i) Need to erect a wall along the sea coast in Kancheepuram
Parliamentary Constituency to provide protection to the
Coastal villages and Nuclear Power Station against high tidal waves

SHRI P. VISWANATHAN (KANCHEEPURAM): Sir, in my constituency
Kancheepuram, along the 66 kilometre coastline, there are 34 villages with about
25,000 fishermen families. High tidal waves cause severe sea erosion, submerging
the coastal area inhabited by fishermen since 1966, and coastal landward length of
sea ranging from 25 to 300 metres have been occupied by sea. The Nuclear Power
Station of Kalpakkam had to be shut down during the Tsunami in 2004.

Due to the North East Monsoon effect, the coastal villages of Pudupattinam
and Uyyalipuppam were seriously affected. The coastal belt can be protected

from sea erosion by construction of groyne walls.
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I request the Central Government to take up the work on top priority so that

the fishermen families can be protected.
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(i1) Need to take stringent action against the persons and
companies indulging in adulteration of milk and milk
products in the country.

i STIdd TIRM 3Mael (SRR): Aeiqd, WX < § Adhell gy, Tdhell O & SRER b M &l
<9 & A= I, wE’l faRiveR foeell, Jwas, SRR Uaw SR, JORYM, JOR 3ATf 1]
H el gY BT g MM W AT U9 SREAR B W Al ae@i, dfgdre], dHR afel @
Sftas & w1 Raerars fbar o e 2l

3T WRBR A AT 8 b Thell g BT A0 B arell Ui, Al & Raed
STd Y BHRATS B Y|

(iii) Need to set up a Cashew Board in district Kollam, Kerala.

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Cashew is one of the
major industries in Kerala. We are earning crores of rupees as foreign exchange
from cashew exports. About 90 per cent of the cashew processing units are in
Kerala especially in Kollam district. Around 2 lakh cashew workers are working
in Kollam, Alleppy, Pattanamthitta and Trivandrum. More than 300 cashew
factories are running in Kerala. Cashew trees are also in Kannoor and Kasargod
districts. There is a proposal for setting up of Cashew Board under the Ministry of
Agriculture. Setting up of a Cashew Board is a long pending demand from the
Kerala State. There is an urgent need to set up the Cashew Board in Kollam
district, Kerala. Only then the cashew industry can be promoted and farmers’ and
workers’ interests can be protected and we can earn more foreign exchange.
Keeping in view the above facts, I urge upon the Minister of Agriculture to

set up the Cashew Board in Kollam at the earliest.
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(iv) Need to release the share of Central Funds for payment to farmers
whose crops have been damaged due to drought in Andhra Pradesh.

SHRI ANANTHA VENKATARAMI REDDY (ANANTAPUR): Sir, the State of
Andhra Pradesh has faced severe drought last year, 2008, in kharif season and a
large number of farmers have suffered losses. The Agriculture Insurance
Company of India Limited, after taking all facts into account, had approved the
first instalment of claims of Andhra Pradesh amounting to Rs. 801 crores for
kharif season of 2008. Out of this, the share of the Government of India is Rs. 356
crore. The Government of Andhra Pradesh has released its share and the
Government of India has to release its share of the total amount for payment of
AICI.

I understand that the funds allocated by the Ministry of Finance for this
purpose for the current year is only Rs. 640 crore and it is insufficient to meet this
demand as the total amount payable by AICI works out to more than Rs. 3,200
crore and the share of the Central Government works out to approximately Rs.
1,500 crore. In this connection, I submit that the farmers have suffered great
losses and are looking forward to the receipt of this amount from the AICI which
would mitigate their grievances to some extent. The matter pertains to 2008 and
the payment is already delayed.

I would request the Government of India to take immediate steps to obtain
additional funds from the Ministry of Finance and release the share of the
Government of India so that the payments could be made by the AICI to the

farmers who suffered losses.

IR SEEIN SERIRSK)
ST AT ST, T SBRIEOR]
<. ARl TR S UM
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(v) Need to release special grants for “Sandhya Courts” in Gujarat

SAN SIS T (AEAON): HBIGY, ORI GRBR < [ORM By Plc & WHY I A
HIC A B AT 14.11.2006 A TS Bl 8] 8T H 42 U HIC o9 H SR & A=A
WHR U W e & oy A @ 78 g1 # GRpR A 3Ry w1 g 6 39 Ao 8g
QT e 2y g srdfed fear Sy

(vi) Need to open Indian Institute of Information Technology and Indian
Institute of Management in Himachal Pradesh.

it orRTT Rig ogR (R QR): weIey, # ofmue wied & Ara e e 95 7ok &
& H A ATedl § [P s PR gRI A Uo¥ H U ST SXICe 3% SThRe
CHIAIST B RATAAT R FA1 4 fHAT ST YT g1 T & SURJHRI GRT 370 g qH-
B H 132 TS UHs YW 39 ©g = & S gal 2 s gaa1 Jodl TR g§R1 A4
ATe A HATerd Dl AN BT S gl 21 3fd I WA DI RAUAT B WRA ARBR Dl
A< Wipfa 3 oy 2

ARGy, X1 faed 2 & feHrad uowr o7 S=a e & &3 H Q¥ & YAl & Hhlael
T 8IS TRIeHce X UTa &R fofar gl 3fd: a8l Udh AMATSUA i RATuAT fhar Sien
a8 AT B 3 BN AT B [P S QNI WA Bl WA & deblel dgiiwich
WP Y& B gy AT MTaeds HRidrs iRy &t Syl
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(vii) Need to set up a NTPC power plant in District Chitrakoot, Uttar
Pradesh.

3t IR.%.RE wea (Ffen): 7Ry, W H Ioil b [P & iy WRA IRBR gRT 980 AR
T - R fhy 9w 2 e g9a drasg o 9@ fagd omgfl @ o o g8
2| HIoT & H T W fAgd B HHl & PR T3 Sefie SHgAl B WU T8l Har

SEeal

SU. & A fies g<ods & S fIFge A faga @ &4 vd fUss &3 @
RISl T AEAOR I U WRA ARBR gRT Yeb UASIIRI WAie oMY S &l § AT el

gl

ST &7 fiss 45 gl TR Wic o 3 3.9, 9 7.9 & Al gd el & qen
aefior &5 @ gat Rl frenht don fes &= @1 e & wa T vd 72 hetfie goreat
T TS B qDHA

31T # SMYE fRrEipe STR Yo H UHSHRAT Wiie B ¥fTer @Iy S @l AT B gl

(viii) Need to provide air-conditioned chair car coach in Sahrasa-Danapur
(train No. 3225A) and Danapur-Sahrasa Intercity Express (train No. 3226A)
in East Central Railway Zone

$it famer o= area (wEifsan):  Sureny #eigy, Y9 e Nerd BTSlR Sfiid ISl A& 3225
T, FERA-GFIYR Ud ST AT 3226 U, FTYR-HERAT SSRNIC] T H aldTgdiord davebR

DI Yo A B T GI;A AT, AT [T 4-5 HET I ST Ve ¥ A piord dRBR
Dra gl fodr a1 &, oy AT o1 Wi srgfas 8 & 8

3 TS WRAT 3225 U, Ud TSl AT 3226 U, SRS VAN H A Hierd
UIRBR PId Bl g : Teld HRET S |




25.11.2009 80

(ix) Need to include the Attingal revolt of 1721 in the history
syllabus for school children

SHRI A. SAMPATH (ATTINGAL): The first revolt against the colonialism of the
English East India Company erupted in April 1721 in the Angengo (Anjuthengu)
of Attingal in Thiruvananthapuram district of Kerala. Anjengo was one of the
earliest settlements of the British in East India Company India. Even though the
revolt was crushed after several weeks, the spirit of the people could not be put
down by the imperial rulers. The glorious history of the Attingal revolt still
inspires the people to kindle the feelings of anti-imperialism and the peoples
struggle for self-rule.

Hence, I urge upon the Government to include the Attingal revolt of 1721

in the history syllabus of school children at the earliest.

(x) Need to sanction rice under "Antyoday Anna Yojana’ for additional

BPL families in Kandhamal district of Orissa
SHRI RUDRAMADHAB RAY (KANDHAMAL): As per the World Bank
Report, 2008 the food security is lowest in Kandhamal district and is at the bottom
of the country. The percentage of S.T. population is 53 per cent. The intake
capacity of food by the people of Kandhamal district is very low. Moreover,
25,000 families in Kandhamal district are out of BPL category due to a mistake in
survey. As such these families are deprived of availing BE rice at Rs. 2 per kg as
introduced by the Government of Orissa.

The hon. Chief Minister of Orissa has requested the hon. Minister of
Agriculture, the Government of India to sanction rice so as to cover 25,000
additional Antyoday Anna Yojana (AAY) families to enable them to avail rice at
Rs. 2 per kg.

It is, therefore, urged upon the Union Government to sanction AAY rice for

additional 25,000 families in Kandhamal district of Orissa urgently.


tkd
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IureAs WEeW: A 0. PHAR, - TR
... (cTagm)
Sutenst ARG ¢ #ff ASMIGR, SMUN &1 HINT § §ler &l Afed T8 faar Bl

3t T HAR ASHER (TeRETE):  BA1 §ren H forga faam ol

JUTemel WEIST : 3MUBT e H e BT A <A1 aIfy o1l MY 3RS 9w ¥ Us
RN

AN T FAR APER ¢ 89 e A & UG W T

I MRS IR MY §77cA1 & dreidl, al 98 Rebre & T8 S|

. ()
Jutens ARG ¢ gor il Wit # Aifew 3 2
.. () £ |
I HEISd : 59 IR A 989 7 BRU | U9 Aifed 3o # feur g emg e § ufeu
3R 3TTUD] T HINT H a1 &, Al Y8el AMCH <1 18y 2T |
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(xi) Need to organize education tours to
Andaman & Nicobar Islands

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): People who had
participated in the freedom struggle of India against the Britishers had to sacrifice
their lives. Many of them were confined in a jail in the Andaman & Nicobar
Islands. Thus, from the historical perspective, these Islands are extremely
significant. The Cellular Jail was home to hundreds of prisoners who fought
valiantly for their country. The Jail occupies a prominent place in the history of
the freedom movement.

Students of the present generation feel an urge to visit this historical place
but are not able to go there due to financial constraints and lack of proper transport
facilities. Especially, the airfare is too high. I, therefore, urge upon the HRD
Ministry to arrange for educational tours to help the students visit the Islands, to

see the Cellular Jail and also support them financially.

SHRI BISHNU PADA RAY (ANDAMAN AND NICOBAR ISLANDS): Sir, I
am on a point of order. He is referring to the Cellular Jail. That is a Rashtriya
Smarak. He cannot say “Cellular Jail.” ... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

Next, Shri Jose K. Mani — not present.

Shri Gutha Sukender Reddy. Please come in time in future.
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(xii) Need to set up Cotton Purchase Centres of Cotton
corporation of India in Nalgonda and Rangareddy districts of
Andhra Pradesh

SHRI GUTHA SUKHENDER REDDY (NALGONDA): Thank you, Sir.

Farmers in Nalgonda and Rangareddy districts are selling off huge quantity
of cotton to middlemen and private buyers at a cheap rate due to the absence of
purchase centres of Cotton Corporation of India (CCI). Knowing well how to
make hay while the sun shines, the market forces are buying cotton at the farmers’
doorsteps in a big way.

However, no effort is being made by the Central Government to operate
CCI purchase centres at Konda Mallepally, Suryapet and Valigonda in Nalgonda
district and Vikarabad, Thandur, Pargi, Marpally Mandal, Chevella in Rangareddy
district. Farmers raised cotton in more than 1.5 lakh acres and they reaped 7-9
quintals per acre in many areas.

Farmers have taken serious exception to the delay in opening the CCI
centres in these districts. Farmers are at the mercy of private parties since the
Government machinery has failed to come to their rescue at this critical juncture.
Officials have failed to encourage the farmers to approach the CCI centres.

I, therefore, urge upon the Government of India to take immediate steps to
procure the cotton from farmers by opening Cotton Purchase Centres in the above-
referred places. CCI has also to visit the doorsteps of the farmers who are unable
to bring their produce to the centres. It is also requested that efforts be made in

quick delivery of payments to the farmers.
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(xiii) Need to provide special allowance to the employees
working in the coalfields located in the naxalite-affected areas

SHRI VILAS MUTTEMWAR (NAGPUR): Sir, the employees working in the
Coalfields, particularly in the naxalite-affected areas, have to stay permanently at
their place of posting along with their families. They have to put in their best to
continue in the service. Their lives are already hazardous and the hazard becomes
all the more difficult when coalfields are located in the Maoist-dominated areas.
Therefore, they have been demanding a special allowance of 15 per cent as an
incentive for working in the coalfields located in the naxalite-affected areas
besides other allowances like tribal allowance, etc. The request of the employees
appears to be quite genuine and I would urge upon the Government to consider the
sanction of special allowance to the employees working in the Coalfields in the
naxalite-affected areas.

Incidentally, the hon. Minister is here and, I hope, he will take cognizance

of this appeal.
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14.49 hrs

WORKMEN'S COMPENSATION (AMENDMENT)
BILL, 2009- Contd.

MR. DEPUTY-SPEAKER: Now the House will take up item no. 16. Shri Arjun
Meghwal.

3 3G ¥ AEare (@HER): IUeAe wEled, AU 9 HHGR Yfaex (Fenes) fags,
2009 W qrer &1 AR o, 5@ fofg # myest St g1 § o1ueh HIeqH W WRBR BT LT
FHHR Ifaaex IffFTH, 1923 HY 3R HNT AT Aed1 §| I8 Yae 980 YT & AR st
a5 3 WG B j@T B, s fory I8 e [9Ugs o W §l S9 qeEd: IR graeTH
W fRY SR G T 21 # 39 wausl R $B Hed G AR 99D 6 & $B g o
TG U8ell 914 1 I8 & [ g9 Goe fAggs gR1 ulRuieT adell S & €1 usel 1 'qhis’
JATT FHBR I AT IAD! S8 T 'SHATS' g BT TN {hAT S| ahie AR SHATS Bl
TRATT BT B e AR HAIYA 3R ALV DI v H sl B 21 Afe IfF I8

gl fobar <1 <& 2l

39 e s gR1 O AR wraer By O @ €, S R $Y el dredl §| Ugd
yrag Jg fhar 1 g 6 #ifie @ I 89 TR 9OHH SR 80,000 TUY BT IEIHR 1,20,000
P B 9G Tl T H@GH A8 © fF w1 w0 ¥ AFHa @M W aHH &R 90,000 JUT B
FEIPR 1,40,000 TUY Y WM B! I el Tg 2] $HD AATA B PRI-HK dbR Bl I
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SHRI KALYAN BANERJEE (SREERAMPUR): Mr. Deputy Speaker Sir, at the
threshold I would like to say that the amendments have been sought for ,are
nothing but periodical in nature. From time to time benefits have been extended. I
have seen that this time you have brought in the definition of an employee. But
there 1s no amendment in respect of Section 3 of the Workmen Compensation Act
itself. You have brought in definition within the statute book relating to an
employee. But the benefit of the employee has been extended under Section 7 (b)
which would be substituted as Section 4 1(b) of the main Act. By this amendment
Government are giving the benefits of an employee who will be working outside
the country. But Government are not extending the benefit to an employee who is
working within this country. Therefore, you are not giving the benefit under
Section 3 to an employee. Section 3 has been restricted only to the workmen. By
this amendment you are extending the benefit to an outside employee also.
Therefore, this part itself is discriminatory in character. Government must give the
benefit. When you have brought the amendment, you have given the definition of
an employee, you must extend the benefit of an employee who will be working
within the country, apart from the workman. You have engrossed it now by
bringing in two identities — employee and workman.

The other point is that in Section 8 of the new Amending Bill you have said
that apart from the member of a State Judicial Service for a period of not less than
five years or is or has been not less than five years an advocate or a pleader or a
gazetted officer, having educational qualification and experience in personnel
management, can be appointed a commissioner. I do not have any difficulty
insofar as the State Judicial Service is concerned. But what is the guideline for
selecting an advocate for appointment to the post of commissioner? Would it be
depending on the ipse dixit of the State Government or whoever is the ruling party
there? In their discretion whoever lawyer is there, will he be appointed? What are
the criteria for selecting a lawyer to be appointed as a commissioner? I am not

against the selection of a lawyer for appointing him as a commissioner. But there
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must be fixed guidelines for selecting an advocate for appointment to the post of
commissioner.

Similarly, you are appointing a civil servant, who is a gazetted officer, to
the post of commissioner. The next point is this amendment has been brought in
regarding the disposal of the case by the commissioner. In my humble experience
in which I have served for the last 28 years in my practicing career, not a single
case is disposed of earlier than one year. Here, you have made a provision that
within three months it has to be done. The provision has not been made
mandatory, you have made it directory
. I can appreciate your thinking that it should be disposed of. If you want to get it
disposed of within three months, it must be made mandatory. Some penal clause
has to be there. If the commissioner is not in a position to dispose a matter within a
period of three months because of the non-cooperation of the management, under
the statute you must make a provision that the employer must give compensation
for each and every day and it should be a penalized compensation. Ultimately
what is happening? Who is gainer when a workman gets compensation?
Ultimately the insurance company, that is, the most nationalized insurance
company is fighting against the award of compensation. Now you will find in all
litigations which are going up to Supreme Court, there is no shortage of money to
the Central Government insurance company.E

They are fighting for cases even where Rs. 100 is awarded as compensation
going up to the Supreme Court taking the matter for long, 20 years or 25 years. Is
it possible for a workman to contest in such cases? Therefore, an in-built provision
has to be made. When the Central Government is bringing the Act for the benefit
of the workmen of this country, the Central Government must also restrict its
another hand regarding the national insurance companies. At one stage they must
accept it. The Commissioner will pass the order, then in the High Court there are
two stages and then the matter goes to the Supreme Court. In all matters the
national insurance companies are going to court. Therefore, whatever laudable

object that has been fixed by the Central Government by giving workmen
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compensation and to provide benefit to the workmen, it is really frustrated. It is
ultimately frustrated in the hands of the national insurance companies whoever
those companies may be.

I would, therefore, request the hon. Minister of Labour to look into this. He
is having a tremendous experience when he was in the Assembly. I find that
earlier also he has said so many things in favour of labour. I would request you,
Sir, to consider these aspects. You must stop your insurance companies from
going to the higher courts. Ultimately one of the adjudicating authorities is
deciding the matter. Thereafter the High Court is giving its order. Why should
they carry every matter up to the Supreme Court? It is not a matter of fight for the
moustache and the workman is suffering. ... (Interruptions) Therefore, I would
humbly request for three things.

SHRI B. MAHTAB (CUTTACK): What is that fight?

SHRI KALYAN BANERIJEE : It is the fight for moustache — mooch ki ladaai. ...
(Interruptions) Therefore, you kindly consider about the respect of the workmen.
First of all, you kindly fix up a time. You have done it; but it has to be made
mandatory. If the employer takes time, you give power to the Commissioner to
impose a heavy penalty for the time he takes every time. Secondly, when you have
got the definition of the employee under the Act, you extend him the benefits
when he is outside the country. You give that benefit to them when he is within
the country also.

My request to you, through the hon. Deputy-Speaker is, there must be a
guideline. Rather I would say that there must be a subordinate legislation to this
extent fixing up the criteria for selecting a lawyer to be appointed or a gazetted
officer to be appointed as a Commissioner. Otherwise, in other things I find that
this is really beneficiary so far as the workmen are concerned. To that extent I
really support the Bill. Some benefits have also been extended. Of course, these

are being extended periodically. To that extent I support this Bill.
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SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker, Sir, I rise to
support the Workmen Compensation (Amendment) Bill, 2009. This amending
legislation has been brought before the House after the second National Labour
Commission, set up in 2002, recommended for amending certain provisions of the
Workmen Compensation Act, 1923.

This Act was enacted in 1923. Since then there had been a number of
amendments. The Act was amended to enhance the rate of compensation. The Bill
was introduced and then it was referred to the Standing Committee. The Standing
Committee on Labour has also made certain recommendations. Not all the
recommendations have been accepted by the Ministry but some recommendations
have been incorporated in the amending legislation. E

Mr. Deputy-Speaker, Sir, when the Act is being amended, there are four
main purposes. One is to widen the definition of ‘workman’ and that is why, it is
being replaced by ‘employee’ as in the original Act, certain employees were
excluded from the ambit of the Act and there, it has referred to the Indian
Railways Act, 1989. There, certain categories of employees have been excluded
from payment of compensation. Before the enactment of the Indian Railways Act
in 1989, there was Railways Act of 1898 where even the permanent employees of
railways were paid as per the Workmen’s Compensation Act while in the place of
work, if an employee got injured or died because of an accident. When the Indian
Railways Act was amended in 1989, in the definition of ‘passenger’, the ‘railway
employees on board’ has been included, but certain categories of employees, say
casual workers, were excluded. There is no casual worker now, but in the past,
there were more than three lakh casual workers in the Railways. While working on
the track, if a wagon or coach on another track falls on the workman and he dies
because of that, he would be paid as per the Workmen’s Compensation Act. He
will not be treated as passenger.

Now when the Act is being amended and the amount of compensation is
also being enhanced after eight years, I would submit that the amount which is

being enhanced to be paid in case of death from Rs. 80,000 to Rs. 1,20,000 is not
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sufficient. I would request the hon. Labour Minister to increase it because it is
called ‘minimum’. If certain amount is fixed as minimum, no employer will give
more than what has been stated as the minimum in the Bill. We have the
experience of the past. We have the Minimum Wages Act which mentions
‘minimum’ wage, but are the contractors’ workers getting more than the minimum
wage fixed by the State Government by way of notification? It is very rarely that
they are getting more than that. Even the Labour Minister knows that the
contractors’ workers do not get even the minimum wages as per the Contract
Labour (Regulation and Abolition) Act of 1970. Their exploitation is taking place.
So, my request is that the minimum compensation payable on the death of a
workman or employee should be enhanced suitably as also in case he sustains
injuries.EFs mentioned that : “for the words “ninety thousand rupees”, the words
“one lakh and forty thousand rupees” shall be substituted.” I would suggest that
this amount should also be enhanced or increased.

Now, we have got the Act. Has the Minister got any report as to how many
workmen are getting the workmen’s compensation as per the existing Act? There
are a number of cases where the kith and kin of the workmen do not get the
minimum compensation after the workman’s death. They do not even get the
minimum compensation. Sometimes, they have to compromise or to accept it
because they need immediate help. They need immediate succour when the only
earning member dies while working in a factory or in a workplace. But the kith
and kin have to wait for months together to get the workmen’s compensation. As
they have to wait for months together, they generally approach the employees or
with the help of the Union they get some amount. It takes time to get
compensation through Commissioner with the help of the Act, and because of this
he has to accept any amount. Something has to be done to make expeditious
payment of compensation. Sometimes, it takes more than one year to get this small
amount of Rs. 85,000, which is there today. Therefore, some mechanism has to be
developed, and some time-bound process should be there. This three months time -

- which has been fixed now in this amendment -- should be made mandatory, and
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the families of the workmen should be paid the monthly salary that he gets until
that compensation is paid. This provision should also be incorporated in the
amending legislation.

MR. DEPUTY-SPEAKER: Mr. Acharia, please conclude your speech.

SHRI BASU DEB ACHARIA : I am concluding. There are only a couple of
points left to mention.

We have a number of labour laws. But what is happening today? These
labour laws are being violated or not being observed. They are being violated
blatantly. What is the safeguard here when the amending legislation is brought
before this House? What is the safeguard here that these provisions of this
legislation would not be violated? How can it be safeguarded in case it is violated?
How can it be prevented? How many have been prosecuted for violation of the
labour laws?

We have many labour laws. We have the Contract Labour (Regulation and
Abolition) Act; the Minimum Wages Act; the Workmen’s Compensation Act; the
Maternity Benefit Act; the Payment of Wages Act, and yet the workmen or the
employees do not get their salary for months together.Eere 1s no such thing to
prevent the violation of labour laws. That is the main problem today. The workers
of our country are facing this problem. We have 37.5 crore workers who are under
unorganized sector. The Social Security Act was enacted in the last Lok Sabha.
The social security which the workers in the unorganised sector should get, they
are not getting. Even the laws enacted by this Act are also not being implemented
properly. So, I would request the Labour Minister that whatever amendments he
has brought before this House, these are the good amendments. But there is a
scope for further improvement. What is this amount of Rs.1.25 lakhs? It is
nothing. It should be increased to minimum of Rs.5.00 lakhs.

15.42 hrs (Shri Inder Singh Namdhari in the Chair)
THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): You pass it first.
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SHRI BASU DEB ACHARIA : Why? When you are amending it, you can
increase it.

MR. CHAIRMAN : Please address the Chair.

SHRI BASU DEB ACHARIA : # 34 & &1 Ugd X 8l gl 5/ 57 41 37 890 ad
St AR 9gd IR ARG 21 S Afcadrold @R 9gd SRR #3 €1 89 SreR S fied
..(cggr) & @ W H favar T8 exd gl ...(r@wr) He also knows about the

contractor workers. Once he was discussing with me as to how their interests can
be protected. How can the contractor workers be saved from exploitation? They
are not even getting minimum wages. We have the Contract Labour (Regulation
and Abolition) Act of 1970. But nowhere this is being implemented.
MR. CHAIRMAN : Achariaji, Will you kindly conclude now?
SHRI BASU DEB ACHARIA : In the Central Public Sector Undertakings, this is
not being implemented. My humble request is to enhance the compensation both
for the death and for getting permanently injured and improve the functioning of
labour court. There is the Office of the Commissioner. But unless there is some
direction, some mandatory provision by which time it has to disposed, till then
such penalty has to be given to the workmen and that has to be incorporated in the
Bill. Then this Bill will be welcomed by all.
DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Mr. Chairman, Sir,
today I am delighted to greet you because of your permission to me on the
discussion on the Workmen’s Compensation (Amendment) Bill, 2009. Sir, [ am
delighted to participate on the Workmen’s Compensation (Amendment) Bill,
2009. This Act may be called the Workmen’s Compensation (Amendment) Act,
2009. In the long title to the Workmen’s Compensation Act, the word
“employees” shall be substituted throughout the principal Act with the words of
“workman” and “workmen”, wherever they occur.E

A worker becomes a worker by his birth. ltihasa ratha pachhaku ghurena,
agaku thahargati; itihasa ratha chakrachalak, hemanisha mehnati. The wheels of

the world never move back. They always move ahead. The entire world is
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organised because of the dedication of the poor workers. But they are born as
workers and they die as workers. The greatest tragedy on this earth is the life of a
worker. He sacrifices his life to construct roads, bridges, mansions, temples,
mosques, churches, monasteries, etc. But the living conditions of a worker have
almost been the same now as prior to our Independence.

In my Constituency there are about five hundred slum dwellers who are
actually workers. They die without food, without clothing, without shelter and
without medicine. This must be the case with every Constituency in the country.
The hon. Minister is a senior Member of Parliament. He knows about the Act in
and out. We people are sitting here formulating the Act. I would like to ask if the
workers are really benefited by the legislations that we are formulating sitting
here. They are not benefited at all. They do not have money to go to the court.
They do not have money to pay to the advocate to argue their case.

The Minister has mentioned in the Bill that the compensation which is
about Rs.85,000 now would be enhanced to Rs.1,20,000. What is the value of the
rupee now? In these days of steep hike in the prices of essential commodities when
even the middle class people are suffering, you can imagine what the situation of a
poor man could be. The keeper of an Alsatian dog spends more than Rs.200 a day
to feed meat to it these days. However, a worker gets less than Rs.100 a day to
feed his entire family. Is this amount sufficient to feed a worker’s family during
these days of steep prices?

I would propose to the hon. Minister that it should be doubled for organised
as well as unorganised workers. When a worker sleeps on a hungry stomach, the
rich man’s mansion would be moving. That natural calamity may come one day if
we do not feed the poor workers who are living in the slum areas in our cities.E

These people are living in the slums in the city areas. They are serving in
our families. Therefore, I pray to the hon. Minister that money should be doubled.
At the same time, law should be binding. I would say that Parliament is a law-
making body, which is promulgating law, enacting law and the Act for the poor

workers. But if the Acts are not being implemented properly, poor workers may
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not go to the court. Therefore, I would like to pray to the hon. Minister that he
should consider doubling the amount. Everywhere, Bills are brought to
Parliament for carrying out amendments. 3FeHT 8 & & IR B0 I, offdhd &
ST OSSR B9 Ush TNI9 &fad & A9 B Wil @l o, ar R owr 7 o wifa 98 @
RERIN

MR. CHAIRMAN : I think, the think-tank, the saffron colour would definitely

make effect on the Minister.
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it dgpia WY (SiNTErE): JHNiT Aeey, § HHeR ufdes (dunge) fadas, 2009 ) R
J1 USl BT 3R A e & foy @er gan g1 A 39 T Bl wed # UW A B fo HA S
3R I HA Sfl, | Bl g=ydre <A1 dreal g A 39 f9d &1 qweT wxar gl 59 9 A
BIHI 3T YTaeTe Y Y &, offd 3R 1 GaR 8 Fhd ¥, PO 3R 4T FAEF 8 qobd A
...(cTagm) A # At & forg gsel FAfed <A1 Ul ©, a”A H WIS H & arerar ... (Faem)
gafory & wet e # ot arq | weRg # H ARG # dverar gl

Ig i due o g afRfa § ot = oon ok |fafy 7 oo RrerlRen &
U WBHR BT WAT 3| 3AGY H STET =2 59 R T8l HRAT A8, Rifh WITs affad § 59
W AYS F9l 8 gDl §l 39 FuOgd Q9ud F gD, S d SHATGS HacdlUll, I B!
o BT H W STl o Wew g oY SUHeNsH! H Sdeludc g8, MU iR amud gd
ST A St 9, AR 99 & SRNEER SRA Sl 3R olek U@l §, SId! agd Saral ARTeT
SR @ T 3 RO ARG IfNfhed SuWensH & swemss @ fra Bl ¥ afewa
BRITAES STeT 36! TR W 9o MAd & € ik guR WiREfad dfifhe 9 9 firer @t 2
39 UaC H JUSD AU BIS Wae el &, 98 84 YA AV | SUHIATS H S 10,000 B4V bl
Haxe forffe & 9br @I, g8 faffe 1 gg) =1y S ARBI HHATRAT BT B I AN
BT 4 el 8, 98 haedSl A1 HEEIS H A8l el g1 safey {9 9o 1 10,000 UG A
IR BT IO BT, TR T8 fhell Ui Haedt a1 Hwoet # 2, i $UWaME & a8 Hav el &,
A S W SET AW freE 1Ryl ome & WA H ive o fafic S & e gl s
HRU F g I AT < A1V AR & oIy $od ST 8 ArS-9gd Aeg B
gl B3 AN Wifthe T 89 F 1 AT 3T HRY JATH TG AH IHE B T8 o B
MU ST 1,2000 ¥UY AR 1,40,000 BUY I =ATH FaRAT Bl 8, I8 AP ol 3T I8 W
g BT eV P SR SUTEl € 9ehd © A 98 <A1 ARVl by BN O dlee
GfSATHTT & AT TS &, 371 YMhe <@ Bl &, S7o SA&l <1 dMfey| gAY S iy
IoTS BT B, 99 & i 9ffhe & A1 I8 R 81 =a1iey, afes U T A&l § Wb

fE]
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gFec H A1 9&d1 T8 Ghd © Al SHH DI 7 Pl ADHoR (HIAD PR Thd 5, AT 34
ol &1 IR UarIURIST BHR BAIR BIRURTA ¥ Il &l &, iy U8 S 8| S Al 3R
DIs SMEl <A1 418 A < Gobdl &, Ul WRel aagast # Y, dfftee & A <= =nfeg|

ST BN BRN, S9D IRUAT W BRI W IS &aT YO Bl ¥ IR a8 Py oA
P Feril A Sudl dffhe W SA e eyl ST 9@ 98 de T8 8 S 8, S|
dffthe <1 =yl

#fgher RUIC WY TR &1 A &1 S0 Bl & [ BHTR, Afh § B e i

HATR? ek PHATR, (AT HHTR AT HIAT HATR? H AT T8 B [P R BTN

B AN P ggel A1 IHHT HUTHILE Uae H oJdR PIc d ST TSdl A7 AShd oda”
Hed f3fgae # W 81 T € AfFT R BIC & I8l H B AN BTN B, AT HIER
drel A1 dER HATR BET A1V ofek ST R s, R iR Reelt # W ofdd et &
el @ a1 el § R o) St € 35 Rl 7 oiide aw sfie™ € 3o
WMl IR THE oaR A &l I WMl W I Yae H AiAfeld Ha1 a1yl S a1
faet &1 ywed fagw & Shuasht & Uy ST a7 YUAST & U SITQAT, 98 §aR § &9
ST 3R Th g B0y & o0 d9ciR & b= IdhR TN ? SfolU HiATR Bl IITScHe
ST AT PR YT & I A1 B KR qD DI |

[T ABIGT @ WX 9ied, $9H gR9T & 8% © P BT BIF 99 Wehar 27 39 d8
EUEERE

it Tigehia WY : S, SN I8 Wifdod ® ofhd I & WX 9 dg ifdod 81 Iyl 8 a
TaE R AR T Ao 6 HATR & U Siell, BTk s H Bdl §l 9 o
& T vrars &1 fhan @dat BRAT gSI? s9foly i & WR W B I8 deade 8T ARy,
T H SIS HIEH A MRV FHAT S I Hga| ST {F A 78 b fy wer 2 a1 SaeR @
a1 RAE v W€ | <A1 @Ryl Y omeHt wid @ W, A8 @, SS9 ol dHifhe € 98 Udh
HEN & iR I HAT @1fY| ST vl B S § I A "e H e Aty S seHt
TEl %81, SW e o H DIy B T8l &, UM yErRd, RARUS DRUNE AT et | o
¥ Aiéfhabe o T @1 I dffhe i webar 8, ifps I8 dffhe SQ g weq A e
MY | SO G Al bl qay foan, a=gare] § SH1 4B-1 &l awyare g a sE-Hared
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JAT #H AErerd B W gdre N P I8 fdd 9gd sl ke ¥ oY § BARI gRT WEdT
I SR ST 8 I $HH & § S W A AR sl
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16.00 hrs.
N TRETT TSy (WAE): FHUR AEG, U I HHGR Ufad) |eed fadd, 2009
& AT H drel Bl HibT e, 9 fry # smueht sMvrl gl Wad ysel # A HAT St
BT MR TR B, F(h Frai BHBR I Pl o8 HHAN I T g IRAT H HHDR
Y& BT AR ST T8l GHS Uil ol R BHAR T S WSSl v ] HA S |
eee § o5 W Rl @ war g O arad # wd T B fext dw W wen @ 9 €
g ol a1d R & fy By T Bis TS ©| $O SRS &F &, [ B B arell
fd, 19 D! AT GG BT &, Sl Jaraon I e =@1fey, 98 I T8l e gl e
HIATIST QI D q1d IGT 8, T8 AT Bl HEHS bl <&d g¢ A ol 89 Ui &7 7818 4 [
% 2l fodr Qia aRaR &1 S I8 o= a1 B & o <& g, 98 R §9IR Bl S8 Udh
g 91 B9IR SR g & 1 90 B9IR ¥ U oid ATl B9k Pl o, I8 9gd DA AR 2
SO T A1 IFD URAR BT WRT YINUT BT IR T8 SAD! GOl DioAgal g¥ 8l it | Oy Y
aRaR B 8, FH T & @l HAM darel BT & S qHY D! GG Bl Dl gois A Db
aRaR Ul R & o S 8, S S9! SiiAT 98 8 Gi¥hel 8 Odl o] 39 avel Bl
3R 31 q@M B TRd B

SERI AU (AP & &1 gl H @8 89K JUY B S8 Ui BOR YYDl AR
Bl T, TE @R ANY g, olfp I8 1 B9 2 3R 3 qe B SRR ol 3 B eamdy
DAY D I] 9D AW EHR & forg N @awn @ g 98 W Wra A9 g, offdhd 39
IR B W Fe Bl SRd Bl TT AENTS BT GEIT B, U F 59 FIRN B A H ff S99
URAR & AHT HISATS M Feball ol § AT S BT S ST &8F & I AGG Dl axb Hi
o ST AT g Sfel Sl 7 Al FAEE § 3R A € S9! ad (B AR & o ugw
Tl B B B G AT I HSARRG B 9 8, A 99 URAR & AR HiSAs S &l
ST Bl S T # ASIgR 8dl B, N9 &l B, [P W8dl §, 98 A9 BAMT 8, A9 Wil 2l
T G ST HATS 81 Bidl, I fa WS B W Joal Tel Sl 2| guig I o VT a1
Bl g, A 92 99BT Sl ov e =nfeu, Sad) Al UeR &1 aven 59 ufqer Genge
ot & & @ T RV AN S ME H AOgY BRG B, A BT wee a9 W € A
el o1 e # WOl R §, 94 R HRUT IT@ gEe T # U B § A S
IRAR BT W FIRT B B U 59 GG | ITPh] AT B Bl FaRAT HR-T aA1fRT|
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VI SN S BIC Tl § AT BYEl | dold o, 8% AT BRI § ToId 8, STDT oY 98 ARl Bl
el ST 8, IfheT SHH &M B dTel AoIgY Bl GHCAIRG 8 & qrase 1 78 e 2
S IS ST B, Bleie SENT 8, TRR dis &l B © AT 39 UYBR & IRST B B
arel T 2, S Al § ed €, S T W & A" SfileTad s g S U fedt 8iiR
YR DI SRAT TEl & TAT 98 BH dlell Yob & ek a4 IRIR H &, Vi R & oia 99
Afe @ g B SNl 8, S9D folg I FSIdl YaH BT Bl a1 39 Hegd fague |
Wﬁw%l%ﬂaﬁqﬁﬂ?%ﬁﬂmw%ﬁﬂaﬁwwﬁaﬂw%
ST SIS Al ARBRI AIEH I, WIST & HAIH W, J AEH A ARBR ab Ugd Sl 2
Afp T T W E, VA HAolgR |l § Rt WRU-UIYT 7Oyl BRe BT ©, Sdl T S
MY § FRIfId DR B AT BT a1y Il a1 3 GoNYH B IRAfdd oy FH
P, < B et qea TE A1 S P ot et W P we @ e @1 99 9ga A deies
8l ¥ & SYBT WHd 8, BT eV Aifh 98 91, 9 I9S & 89N 3 W 598 affad a8
1Ry, 7 erdvfad & ft suH wiFifera & Wd aife 39 e fAgd &1 aRafdd W
AR IRAAID THY TS DI, < BT e a1 Ikl & 9 § dene fAgas &
N R §Y AU A AT HRall g
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2t fawy ug I (3fsHH SR MdER glvwiE): AU He8iqy, 9a ysel g9 H3l Sff &l 4§
gIATE G| DT YA M B-AlcTbIo TR | H IohR I U ga 11 o1 b Afeetedpro]T
H R AT g1 39 R B G a1 & swa Hif A Rrar 21 wae R 3 J@s
fog =g fepar|
QU ARG W B HAT T8 gel?
£ ey g v WA b1 AT TE S g1 Afedraro 8 i gl
[T SIS ¢ WRA BT Aol g3l Sl 81 H derdR ford g9 8
#t fawy ug I : 3ET| W B Wl B, AR D WA [ATGHHT B WU H HfcABIo Sl 96
gV Bl S <fdu wees fAgge A e A g, 98 Al Bl Y fdm & fow @ g
Wfp S goe #9 ver, 991 ol & Old wine in new bottle with cocktail. &g @™
uReac 91 fowrg 8l QAT Sl WRBR a8l 931 8, Pedl © [P I8 M AGH DI DR 2
AR TR Bl sy § R wear g 6 aRe AR B a1 HRA1 drs R @b
A 2| gHiferg S I8 fadee dmn T, 9% TR "o 9 & fay a2l 39 W9
AR 7 W, BIfee], Wpel a1 | 99 Ve R FADR R Bl Ufeamic § 87 99 93 g
21 gafey A9 faeT ® 5 s U orfsie @1 & Jaa # o @iy f6 9% e sme
B WHR ¢ T T B o= @ g1 § v Iarexor .. (Fagm)

# wer ArE {6 ool PR 7 T Ireel dM (BTl 99 SLY. dgedl 8, q9 (el

WDHR B WPk W Fberar 81 ST qel, AR B TIEATE q@l | olfeh qviers a1 qel?

# AT Pedl § (P 62 a4 & q19 IS IGINT AOIGR SHIGR T AT, TSI BT AT SAfh 31T
SHER BT B TAT| ABIed, U R R fcell e &1 89N fea™ MaaR wad &1 A dd)
TR 8, S RIRIRE &1 TR 8, S Yok &I IR 8, 9 A¥AT BT A Yoo,
A #E, vErsT 2l a8 R v dRar B o AR ®Wie S8 wet /@ g
ST HEM W qIEATE 2200 B e 81 AT Sell 70 BuAT iR HHA aorot faeett 7 140
¥ B Sl AOGR BT BRAT &, IDbI SIUIUH 8l 8, 3S ofld &l 8, IIHH &l &, AfShal
dciic I8 &, Bis dAfthe T8 21 Tt S feurdiie 8 =g RiediRE &1 81, =1 ofeR &1 8,
g YIAR BT 8, YA Bl 8, oD Bl I8 gl gl q # UD! fSAM-MPIEAR GUAYE B
aﬁﬁaﬂmg%aﬁwél
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e MR §u WYg # W< Ta-He el &, d8 SNdS WRA ARBR d01 ® Hife I8
g eRed 21 # smudt e e @rgar § 6 sfewm § @ @ @ gl 98 e

JHRUe BRI 8, 12-14 ATl B AT Afh TS AR SIRYA, EIMRYA X1 T14],
VR T gon, S dig Affthe T8 el o/ grsde daek @ SR Fed g, 9 & H B
B ©, HIR H B BN &, ANST-ITANST B &, Ugde dIe, g AR 8led H B B
g RRE = € s F-ACHT BT BTH B | STB! BTeld RIT 27 H ISER0T ST ATed]
g f& ga e St i | W 9 iR et == uiferaric # @1 o § U qar g 6
TS N TS HHAGR HHP AGGR 8| IWBT URAR AR & 89 qaep U1 1 31eaT HHARIT
of 3R & @i o aft o1d B9 TS 21 Afdhd TN AOIR @ TR A S 9= a1 B ©, 9
AR 81 Ty 3R 9% Tete, UICaidR H B DR AR 8, H IT9 YOI ATl et
Uy e €1 9 drell, B9 A9 150 JUY el € R A 99 3R die B 28 YT W €
3R 122 wuy 9 2| g ffmm IR 156 @t SITE 150 BT fed 21 3R Aoy 3TeH!
BT A1 SATET BYY el SR oFR AoqR MIRA 811 A1 qeATe A 81 Sl SAfig ATeRe
g 91 &) @ Bl AW de B f wd A o ey, fieel WRaR ST Tarsy o
fAfrr I ®rlen TR ¥ fered § ofeT grelidic ag 7 2ar 21 Y ggar 2 91 varew
3T & 3R el TR & feae o fafemw v gaar 81 39 < wrsde dder § &1 &1 <@
gl AR SHEARI B fSR B B 5, DN BN W R B 21 A H HOIGR B
2 Sfafh dig IR &l BT &1 4 981 B A &, B T TS B ¢ 3R TIEE ol
ol O &, A SN, A AN, A IgEdl, TRISE 9 AR S, SR A W ST offh Brg
HRRITA e arerr T8 &1 BAR <% § A8 Blerd ol

MR. CHAIRMAN : Shri Bishnu Pada Ray, you give some advice to the hon.

Minister.

SHRI BISHNU PADA RAY : I will give. @@= &1 Hif<7 &1 © - A worker is the one
who is working for some consideration. @8 #cell BM &, {Hofidell B B AT A

B B THI DI AATS, BT MY - TRANC, TR, orlol, digde, TSald, doerd AT

SISTRYA| WAfh ST HOIGR QR BT YA d AR &
[UMIY AEIGYT : 319 MU Hhels b
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M oy ug @ : #@Eey, ol A1 o bl & Bl 8l # 3feH, Bren W I gl #
3R SR Rl § b J1 drer &1 Hiewl S|

39 4 fadt & g § P He1 AEdl gl 49 <@ Fad b a9 Frere fear w2l
FAD TGH H B B IR TEH H TRS TR Ao B, 3R IR A R Srgem a1 9
BRI el | SAY ST Heell B HRAT & S99 Shels (hdT SY| $9H JTaem
RET TN S AN el Wiall,  UaRIbde HYl, 25 # qraR 8H1 @18y, 12 FEH BT A7 S
TS ol S Mem § &M oy, fAfmm 349 wer 10 @ a1feyl wifde # et S |me
o, R 9fE g@ex B B Al A1 del @ [P f[depd T8 8 afey| 39 deee
# R ® Al HOIGR Bl BrIel B ATl el § HolgR HOIGR & W8, DR DAl IR TS
Eﬁsﬁ?waﬁﬁﬁﬁﬁlgﬁsﬁﬂmﬁa@aﬁﬂ%ﬁm@@%%
g R A9IGY BT B A HUAAYA A, $H DY DI gl | BIs AWK 8, U T &Y,
uig & Y, 39 f&T By, ST SuRiee e aifee| S0 & IR # # g T o1 9gad St
DI | I IAT {6 BIS AWGR B HRA-DHK AR AT Xedd H, AT ISP Ui g v9d e
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SHRI PABAN SINGH GHATOWAR (DIBRUGARH): Mr. Chairman, Sir, [
thank you for giving me this opportunity to speak on this Bill. I stand to support
the Workmen’s Compensation (Amendment) Bill, 2009. Let me, first of all,
congratulate the hon. Labour Minister and his colleague for bringing forward this
Bill before this House for the consideration of the hon. Members.

Sir, the Second Labour Commission in 2002 recommended the amendment
of the Workmen’s Compensation Act. But it is good of the UPA Government that
it has brought forward the Bill. I should say that it is the first step in the right
direction. I will confine myself to the proposed amendments in this Bill.

I want to draw the attention of the hon. Minister, through you, Sir, to the
amendment from “Workmen” to “Employees.” Definitely, it will enlarge the
coverage of the workmen and it will be gender neutral. Earlier, it was workmen.
At one point, the PMO also constituted a Task Force to look into the gender
neutrality of the Act. They also suggested that the expression “workmen” should
be changed. I would congratulate the hon. Minister that he is going to change the
title of the Bill by putting the word “Employees” and enlarging the area.

I have a submission in this regard because this Act will benefit those people
who are the beneficiaries of this Act. In the changing scenario of the labour
market. There is changing scenario in the industrial behaviour also, what about
the other people, those who are not covered by the expression “Employees”, |
would request the hon. Minister to look into the definition of “Employees”. It
should give protection as much as possible to the employee concerned because
there are diverse type of workmen who are coming to the labour market. It is also
true that in this country, only 10 per cent of the workforce is organized and 90 per
cent of the workforce is unorganized. Unfortunately, the unorganized lot are
always outside the purview of any Act. Hence, I think, the UPA Government is
thinking of bringing forward a Bill for the benefit - I mean the social security
scheme for the - unorganized workers. Definitely, by this amendment, the
Government has taken some bold steps. This time, the Government has

empowered itself to revise the wages. In this regard also, I have a submission that
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there should be a time limitation. So that within four or five years, there should be
a revision of the wages. There should be some change in the Workmen
Compensation Act. The revision will be based on the Consumer Price Index. The
Consumer Price Index is changing every year. So, I think, if we wait for an
indefinite period, workers are not going to get the benefit. Hence, there has to be a
revision by the Central Government. When the Government is empowering itself,
I think, Government need not come to this House. This should be periodically
revised so that the workmen can get the benefit of the increased wage.

The State Governments are supposed to frame the rules. The crux of the
problem is there because in many States, there are a fewer number of Workmen’s
Compensation Courts, Compensation Commissioners. So, [ would request the hon.
Minister to take up the matter with the State Labour Ministers to see that as many
Workmen Compensation Commissioners are appointed. Otherwise, after the
disability of the workers or after their death, the family members have to wait for a
longer period under distressed condition. Again, I would say that it is a laudable
step taken by the Central Government. They are limiting the period that within
three months, the Commissioners have to give the judgment. If there is no
Commissioner, who will give the judgment?E

Then, there are fewer numbers of Labour Commissioners and they are
loaded with more compensation cases. So, these things have to be looked into by
the Government.

MR. CHAIRMAN : Please conclude.
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SHRI PABAN SINGH GHATOWAR : Sir, I will take only one or two minutes
more.

The amount of compensation to be given is based on the Consumer Price
Index of December, 2000 and they have increased the amount according to this
index. It is a good step because it was never looked into by the earlier
Government. The NDA Government had never cared to look into the provisions of
the Workmen’s Compensation Act. There were continuous demands from the
trade union movement of the country, but they were never serious and they never
tried to bring this Bill before Parliament.

Sir, the Government is also enlarging the qualification of the
Commissioner. So, the State Governments will be enabled to appoint more and
more Commissioners to attend to the cases of aggrieved persons. This is also a
good step.

There are 50 types of injuries mentioned in the Workmen’s Compensation
Act and according to the assessment of the injury, they can offer compensation
from 1 per cent to 100 per cent and it is a cumbersome procedure. So, I think, the
Government has to look into the procedure as to how best it can be simplified.

Now there are more and more chemical and other hazardous industries
coming up in our country. If the worker gets an internal injury, there is no system
to assess it and there is no scope of considering the internal injury of the workers.
There are many chemical industries functioning in the country now and the
workers, who get an internal injury, suffer for a long time. So, there has to be a
system to assess their internal injury and they should be properly compensated
through this Act because these are emerging industries. There are many
outsourcing companies in the country now and we have to look into the conditions
of the workers working in the outsourcing industry.

Sir, the implementation of this Act is totally dependent on the performance
of State Governments. There are many good provisions in the Act, but when the
time comes for implementation, the responsibility always lies with State

Governments. So, I would request the hon. Labour Minister to call for a meeting
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of the Labour Ministers of all States, after the passing of this Bill, so that they can
quickly formulate the rules and implement the policy envisaged in this Bill.

With these few words, I support the Bill wholeheartedly.



25.11.2009 117

ST, Ygaw g [ (denel): Ul Heley, WReGR F ad fhar 8 6 1923 & S @l
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*SHRI P. LINGAM (TENKASI): Mr. Chairman, Sir, I rise to support, on my own
behalf and on behalf of the Communist Party of India, the Workmen’s
Compensation (Amendment) Bill, 2009 moved in this House on 7" of August,
2009. I would like to thank the Government for this move.

It is a long awaited action on the part of the Government to improve the lot
of the working class of this country. Due to the changes in economic scenario, we
find an impetus to both economic and industrial growth. Whether the standard of
the industrial labour who contribute to the industrial growth has improved is a
moot question. A labour, who is entirely dependent on his body and physical
strength to earn his livelihood, is contributing to the industrial growth in his own
way. Hence, the labour class must be adequately compensated when there is a dire
need at a time when they are disabled.

When there is a sudden stoppage in the lives of the labour class either due
to death or disablement or incapacitation or invalidation because of accidents or
other causes, there must be an effective mechanism to provide for the social
security needs of his family members and other dependents. This Workmen’s
Compensation (Amendment) Bill must ensure social security to an individual
labour and his dependent family whenever there is a cessation of his productivity
either due to disablement or death.

I would like to point out that the quantum of compensation spelt out in this
Bill for death and disability is inadequate. I would also like to point out that the

allowance provided for cremation at the time of death is very meagre and does not

* English translation of the speech originally delivered in Tamil.
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meet the present day requirements as available in the wake of rising prices. I
would like to place on record that it is incumbent on the part of the Government to
ensure that the compensation amounts so paid are adequate and compatible to the
needs based on the ground reality.

Social security cover is available to the workers and employees in the
organised sector. We cannot afford to ignore the lot of the workmen in the
unorganised sector. Their standard of living needs to be improved and it has been
neglected all these years. I would like to impress upon the Government to provide
a cover to those workers also and, if it is possible, we must ensure that the benefits
of this Bill accrue to the workers in the organised sector too.

In this Bill, the compensation provided to workmen has been enhanced
from Rs. 80,000 to Rs. One lakh and twenty thousand only. I would like to point
out that even in a road accident, the compensation paid is more. While calculating
compensation for the victims of road accidents, their annual income is taken into
consideration and it is multiplied by 10. Thus, an amount equivalent to 10 years’
annual income is paid as compensation. But in the case of workmen, the
compensation sought to be paid through this Amendment Bill is not adequate,
particularly when we consider the huge price rise that we are witnessing now. We
must recognise the fact that the dependents and the family members of such
workmen who die in harness must have befitting compensation to help them come
out of the shock and the grief due to an abrupt end to their livelihood. I would
request the Government to increase the compensation amount to Rs. Five lakh.
Totally incapacitated workmen are to get Rs. 1,40,000 as compensation which has
been enhanced from Rs. 90,000. I would like to point out that this is also not
adequate. After spending on medical treatment, the worker must ensure that the
day-to-day needs of his family must also be met. Hence, the sudden stoppage of
livelihood of the worker must also be taken into consideration. I request the
Government to enhance this compensation also to Rs. Five lakh while providing

for medical assistance and healthcare on a continuous basis from then on.
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I would like to point out that the allowance extended to perform the last
rites of the workmen in this Bill is much less than what is provided in other social
security measures. Even poor people are forced to shell out at least Rs. 20,000 for
such ceremonies. At least that compensation must be paid fully taking into
consideration the ground realities.

Medical Advance must be extended to workmen for undergoing treatment
in place of the medical reimbursement procedure resorted to in this Bill. The sorry
plight of the working class must be taken into consideration while providing
medical care. Almost all of them are not in a position to spend during such
exigencies. It will be meaningless to say that they can take back the money after
spending it first during those critical hours when they are in dire need of anything
and everything. This Amendment Bill, by itself, could have provided for medical
treatment through certain notified hospitals. At least from now on, a holistic view
must be taken and a comprehensive compensation package must be extended to
workmen. Saving the lives of workmen at the needy hour is more important and
this must not be lost sight of.

This Bill provides for the setting up of Statewise Commissions. I would
like to impress upon the Government that the wings of such Commissions must be
operative in all the district headquarters all over the country considering the vast
population and the large number of workmen in our country. Deputy Commissions
must be set up in all the districts. Trade union representatives, especially from
Central Trade Union organisations, must be roped in to take part in the functioning
of these commissions so that the workers’ point of view is not lost sight of.
Emphasising the need to cover workmen from the unorganised sector also to get
the benefits of this Amendment Bill and also the need to increase the number of
members in the commission from 20 to a further enhanced number, let me

conclude my speech extending my support again.
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B. CHAIRMAN : Dr. Prabha Kishor Taviad wants to lay her speech on the
Table of the House. She can give her written speech on the Table of the House,

which will be taken as read.
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X7 B ST, oM ar 1 gom 21 orft ft %% U WaeR € SN # o & Y 91 Iara g
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16.53 hrs. (Dr. Girija Vyas in the Chair)
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*DR. PRABHA KISHOR TAVIAD (DAHOD): tThe people of unorganised sector
— working in stone crushing factory are inhaling the dust of stone — small micro
parts of stone which is known as silica, and the disease is known as silicosis. The
lungs are destroyed to such an extent that they are getting infection of lung off and
on mostly tuberculosis. Then the patient has to die as there is no treatment of
Silicosis. Such persons/ workers are to be given compensation.

In Gujarat ESIS — scheme is there but these workers are not able to get
benefit because these persons are not on roll calls because the factory owners are
always showing less number of workers on record, when they have a visit of
labour officer they are declaring holidays and not allowing them to represent.

These people are poor. The factory owners are giving shelter to stay in
factory. These people are not knowing the hazards of 24 hours inhalation of silica
— whole family is at risk.

So I request you to include them and if they are diagnosed any occupational
disease they should be given compensation irrespective of duration of exposure.

Any occupational disease, if diagnosed should be given compensation.

* Speech was laid on the Table.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Madam
Chairperson, we all discuss about the labourers in the unorganized industrial sector
but to date we could not take any concrete steps to improve their lot. For the first
time, a Comprehensive Bill has been introduced in this august House and has been
said that it would keep pace with the changing times and scenario. Therefore, I
take the floor to support this Workmen’s Compensation Bill, 2009 and would like
to express my views on it.

We all know that workers are the source of creation. Be it in agriculture, in
industry or in general, workers are creators. But what is the condition of the
workers? They die unattended. Their children do not receive education, they do
not get proper medical treatment, or pension or gratuity. This is the ground
reality. Labourers in the Bidi Industry, Construction Sector, Motor Vehicle
Industry are at high risk. They are infact bound to obey the instructions of the
management and can be retrenched any moment. Their demands are never met.

Thus the Bill is here today but it has to be implemented in the right earnest.
Otherwise there is a tendency among the owners and employers to violate the
rules. If rules are not followed properly then the workers do not benefit at all. A
provision should be there by which the employers are kept under control and they
do not dare to overstep. Along with this, I’d say that whenever anyone dies of
accident, both the Central Government and the State Government, in the quasi-
federal structure, immediately declare a compensation of Rs.5 lakhs. So why
won’t the labourers be paid only Rs. one lakh twenty thousand or one lakh forty
thousand? They should also be given 5 lakh rupees and if his/her next kin is
suitable for job then they should also be accommodated in job. This is my request

to Hon. Minister.

* English translation of the speech originally delivered in Bengali.
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Secondly, there is a provision of Rs.5000 to be paid to the workers to
perform the last rites of their near and dear ones. We know that prices are
shooting through the roof. So this amount is not sufficient at all. It should be at
least Rs.10,000. If any labourer is injured or incapacitated, he has to bear the
primary cost of his own treatment. This is not proper. He is not financially sound
enough to do so. Thus the Government should come forward to take the
responsibility of medical treatment of the workers this provision should also be
there.

One more thing is that there might be unnecessary delay in payment of
compensation to the workers. Often 5 to 10 years pass but still the compensation
money is not paid to them this should be mentioned in the Bill as pointed out by
Shri Kalyan Banerjee. He should also be given interest along with the
compensation money if there is a delay and the officer or commissioner
responsible should be punished for non-performance of duty.

In the country, there are large number of unorganized labourers who are
suffering. Something needs to be done for them and better provisions should be
added to this Bill so that the workers are benefited. With these few words, I thank

you and conclude my speech.
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*SHRI JM. AARON RASHID (THENI): I welcome this Workmen’s
(Amendment Bill). Sir unorganized sector workers particularly Mason, PERIA
ALL(big worker) Chithal (Lady worker) and their work-load is more. Their life is
miserable. They don’t have any security for job. If they fall from the home
(construction site) they cannot afford a private hospital. Thanks to Tamil Nadu
State Government for bringing a new law namely ‘KALAIGNAR KAPPETTU
THITTAM” to spend one lakh from the Government of Tamil Nadu. Same way |
request the Government under the leadership of Dr. Manmohan Singh and under
the guidance of Madam Soniaji for providing medical compensation namely actual
expenses — even if it is Rs.3 lakh. Our UPA Government have to give the amount
that will go directly to the hospital and the Government should give instruction to
the Hospital, 1.e. actual expenses of medical or whatever it is, even if it is Rs.3
lakh will directly go to the Hospital. The card holders either BPL/Workmen
Cardholder should be entitled for that. In an organized sector, you have to increase
the compensation for death from Rs.1,20,000/- to Rs.3 to 5 lakh so that they can
manage with the money by opening a small shop in a market and thus manage
their livelihood.

There job is not a secured one. If they suffer from any disease, they can be allowed
to take treatment in Government ESI Hospital. For that, the Government have to
issue orders to the hospitals. Sir Bidi workers’ condition are very pathetic. The
weight of a man is not more than 60 kg. and woman is not more than 50 kg. Their
health is very pathetic. So the Government have to take special care for these Bidi
workers which i1s an unorganized sector. The Government is bringing this
legislation which is of real importance. With this Act, the unorganized labourers
and temporary makeshift workers and their poor families will be benefited.

With these words I welcome this historic Bill.

* Speech was laid on the Table
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SHRI MOHAMMED E.T. BASHEER (PONNANI): Madam, thank you very
much for giving me this opportunity. I have a special gratification in participating
in this discussion as I was also an industrial employee working in a chemical
factory for about 15 years, and I am still a humble Trade Unionist. Hence, I had
many occasions to deal with the Workmen’s Compensation Act, and 1 really
appreciate the usefulness of this piece of legislation.

This 1s a much awaited amendment to the Workmen’s Compensation Act.
Even though it is a small piece of legislation, yet I would say that it is the outcome
of a laborious work. The intention of this legislation is very good. The Second
National Commission on Labour (2002) recommended for such an amendment.
Similarly, the Standing Committee on Labour had a series of discussions with the
stake-holders, Trade Union people, industrialists, safety officers, etc., and they
have made on-the-spot study about the necessity of such an amendment. They
have visited industrial cities like Ranchi, Bangalore, Kochi and Trivandrum, and
they have had enough threadbare discussions with the concerned persons.

If we are asked whether this amendment is adequate, then we may not be
able to say ‘Yes’. But, it is really meaningful. The definition is changed from
workmen to employees, which will be covering most of the employees; the
minimum compensation amount has been increased from Rs. 80,000 to
Rs. 1,20,000 and from Rs. 90,000 to Rs. 1,40,000; the funeral expenses have also
been increased f